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atforsy HemaT
HTIW
a fgedY, 4 e, 1997

Fi AT, 207 7.—FEIT TR T AT & [uiF s
% faarm & v ffe &1 @ siwr gemdl & Fail=eT
fargar e fHdsger wve o f‘a{'rr FiAw ST, Cpiot
(st friao v fefmn) frw, 1964 ¥
from 11 & ww fraw (2) W wYAET
qd qEETL R Ao AATRG A OWIRW 6. HT.AT.

130(xr), AUV 20 FIALY, 1997 & TI9A,
gawTor, wmril, =T o, T () AaEm Lo
G®TAdl, 1997 H wwinA fET ww g,

o T wgn gvifa @ AT I A srfeeat
¥ oA WIEW & VTAdE AT &y afra # dArelre

for & fAv wEq 91T gRE Ao g,

3 s g AT &1 wfeat wAEr & 20
FTATY, 1997 f I0AN FN R T AT

4 ST JET OTIET 9T, OAAAT A4 NI HTeai
e ATl ax F i1 weEE fere A&7 f|ar g

5. o gz s ¢ 6 enfady fadam &
59 WMTEL WV FATER S F ) gOET ATes Tt
(FEdv) 8o/ 437/350, AT 20-6-1989 WL AL
T F oght oA (ATado) & fafaat o fafgw
fadoit wr waaT At g0 gfafesa fwar am,

6. Tl TETE % FIEA, WIWT WE q9{7agd
4 At Tqreeq wAdr aorae wfariar A ST g
¢ Grmeamr 08 mgeAqn g 5 zq dFg § wamwat
1 sty &1l & e fad sfasfar fa
F10 1

7w dr mmEre 2 fF osiwr genE & fam
carea weeft e &y qfw % fan fraw wfysfa
fFr s

g WHGHTEATAL W,  9yEEUl, A I
sty o 5 4 wg giwivas &1 0% @ srRw |
e TenE & (0 whumlew cqver dadl weers
LT BT E ST WA AT Ag et & |
dag i qafedy Padaer fadtaw s oadRf
aqfrator whenET &1 T wTe 2 | aEnedy e,
faver e ettt omtaA e Aty a7 famw
FvT YT AT ) WA R o §o7Ed gu Ay
T E

o gt # R spafmeEl AT s WS TETEST
F fo gfos & oA AU F AT IR BHY
qFE F AATE A

"lHE GAZ['HF Ok lNDlA AU(JUST 23, I9‘)7 BH- \th\ L,
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10. m’l'cwrmﬁ-r ‘*m‘r #r wawrsll F wfir h&'vr
F g AR T At AfEer Ay aar B grEd
fro o @t 3eeT Feafori €F sawar aMaT A
AT

11, wa, #7 wEE g muttge srfaerd
i i qyfRdy wewi & sl wnes #Y g
:‘ﬁ )

12, a1, w4, ##a g § fqaw (enfad
frdaor wre fadeer) wlafrra, 1963 (1963 %7
22) Wrarm 6 F wfiw wfFmat &1 sAw @ o,
faata {9 Teqor afvoy & TORE FIR & O¥EIH, ST
wg a FF qr fw owier ¥ faglg st %t
& fao Gar won wEeE AT AAET E -

x az whugfer s § fr fram & o o
Iz FArAdT fagaor swte A & spepiye

W@ A

g3t vl & faale  (sarfwEY  fada,
frfraer Wi wdAvefor)  faaw, 1997 F
mae T ey fRmer A e & s
1 % qarfedy fmme, frdear ot -
zfrr & ®v ¥ fafafaer axar S ¥ ow
g T, wirgeer § marffafae 3wy A
frats T qF A E

fafaguit T JEAAT 47 =

(i) frate fadam aftes grRo AwFTaC ser
ser et & AWE JO0 AT AR
TATIEN A |

frafes @ difig of fafadw <
w1 9 fagmeat & "o gu fb
FTRH A fafadw & oqg
g aw w6 9 IR AT (1) q
fafaface wrast 7 frmr wdAsl &

Al

(ii)

frefy afte 310w FITT T AT

¥ v wem Tt d@q (Fa ) e
sgFr e wateRr (7.79.7.) ¥ afe-
faq 2, #im IR & frafe @ ax afofeg
st wa w15 ag frfr (vefadt froder
s fadetor) wfafraw, 1963 (1963 #
22) # uwt 7(1) ¥ waw enfar fe
frdreror mfE ol @O AR A ATfreT
£ wh oefr gfe o ag FEA FQ@ O OF
yqomE & 4 fR e e aw AE %

HAET |
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13, g8 sEw o £ @Y T WA At w
e werw & OF @etfrd amal & wfq ar wqwoar
g owt gra frafa o s Ad @i e ae
qEaad qv mmafasit At F orar wfadiea
wqas A 1 oafer af g whe Wt dwr AE
TqEa /I E agr frmsE A0 A gEy WIRT 10,000/
TOT A giwy AT g

14, T amEn ¥, wn ogemst 7 osfeie g

WE 9T fEwr wHr oAy Sy, i IE A
nr faedt ot ok w=a ¥, fafew dyzw o faam
q oW T ¥ oFar 1 wwa 3T % e amine
21 3z wifads @ ¥ w3 wog qargl ar garmr
a0 WAl € Aawar g v \ifed, gan, fweefaa,
wetfad, ZaoifaT or F% gu €T A Armem , a3en
W AHAT R |

[tr. &, 6(1)9sSmi oy €]
TS quT FEaon, "

MINISTRY OF COMMERCE
ORDER
New Delhi, the 4th August, 1997

§.0. 2077.—Wherens, {0t the development of the export -
triade of India, certain proposals for subjecting Egg Pro-,
ducts to quality control and Inspection prior to exporf,
were published as required by sub-rule (2) of rule 11 of the’
Export (Quality Control and Tnspection) Rules, 1964 in the
Extraordinary Gazette pf Part TI,.Section, 3 Sub-section (ii}
dated 20th February, 1997 under the order of the Govern-
ment of India in the Ministry of Commerde Neo. 5.0. 130(E})!
dated 20th February 1997;

2. And, wheréas, the objections and suggestions were in~
vited from all persons like}y to be affected thereby, within
a period of forty five days of the date of publication of the
said order in the official Gazette;

3. And whereas, the copies of the said Gazette were made
available to the public on 20th day of February, 1997;

. 4. Whereas, the objections and suggestions received from
the public on the sald draft have been considered by the Cen-
tral Government;

" 5 And whereas, it is naccssur‘y lo maintain the highest
quality standards and stipulate health requirements that woul

‘encompass the standards prescribed in Eoropean Econom

Community {EEC) Directives 89/437/EEC dt. 20-6-1989,
the United States Department of Agriculturz (USDA) regu-
'lations ete.;

6. Whereas, health requirements should be laid down for
the production. storage and transport of egg products; where-
as, In partienlar, it is important that es be laid down
govenning the approval of establishments;

7. Whereas, it is important also that the health requide-
ments to be met by egg products be laid down:

8. Whereas, it ia the responsibility primarily of the pro-
cessors to ensure that egg products meet the health requite-
ments laid down in this order; whereas, the competent autho-
ritv must by carrying out guality control, inspection and moni-
toring see to it that processors comply with the above men-
tioned requirements; whereas, the rules governing these qua-
lity control, inspections and monitoring must take acconnt
of the demands of the international market;
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9. Whereas, & random check must be made to detect the
prestide of residues of substatices liable to be harmful tg
human health:

10, And, whereas, provisions should, therefore, be made
for procedure for monitoring to ensure the above conditiona
ot equivalence wilh reference to the requircments of the im-
porting countries;

11. And, whereas, Central Government nominated Compe-
tent Authority should ensure the effective compliance of the
quality standards in the Country;

12. Now, therefore, in exercise of the powers conferred b
Section 6 of the Export (Quality Control and Inspcction{
Act 1963 (22 of 1963), Central Government after consul-
ling the Export Inspection Council being of the opinion that
it is necessary and expedient to do so for the development
of the export trade of India, hereby;

(a) notifies that Egg products shall be subjected to qua-
lity control, inspection and monitoring prior to
export.

(b) specifies the type of quality control, inspection and
monitoring shall be in accordance with the Export
of Egg products (Quality Control, Inspection and
Monitoring) Rules, 1997 as the type of Quality Con-
trol, Tnspection and Monitoring which shall be ap-
plied to such egeg products prior to export, to the
countries as specified, in the notification,

(c) recognises the specifications

(1) National and TInternational Standards and stan-
dards of other bodies recognised by the Export
Inspection Coungil;

(11) The specifications declared by the exporter to be
the agreed specifications of the export contract
between buyer and the exporter, provided ihat the
same are not below the standard specified in
clause (i) above,

(d) prohibits the export of Egg products by a unit in
the course of International ‘trade which includes
European Union (EU) and United States of

America (USA) unless it conforms to the standards
applicable to it and is accompanied by a certificate
stating that such unit is approved and monitored by
the Export Inspection Agencies established under
Section 7 (i) of the Export (Quality Control and
Inspection) Act, 1963 (22 of 1963).

13. Nothing in this order shall apply fo the export by land
or sea or air of bonafide samples of egg products to prospec-
tive buyers. the value of which shall not exceed permissible
limits as laid down in Exim Policy from time to time where
ne such provisions exist the value limit of free sample(s)}
shall not exceed Rs. 10,000/-.

14. Tn this order, Egg Products means ;—products obtained
from eggs, their various components or mixtures thereof
man cossumption; they may be partially supplemented by
after removal of the shell and membranes, intended for hu-
other foodstuffs or addicts; they may be liquid, concentra-
ted, dried, crystallized, frozen, quick-frozen or ccagulated:

[F. No. 6/1/95-EI&EP}
KUM. SUMA SUBBANNA, Director

Tt famft, 4 woe, 1997

FT.97, 2078—+dtwr s, foufw (warfady
fraaor sty folwror) orfafeas, 1963 (1963 W1
22) Y ¥RT 17 FRISEE wiexay &1 qoRr 7 g,
farafafa fraw aareft &, wwlg —

1. gfeeg 71w o g~ - (%) x7 frowt o
dfirg am siwr serd #v frate  (wnfady e
T Prdraor qar wrefefar) fraw, 1997 ghm e
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(w 7 qwed § s q#‘rerrﬁa ar‘tsra[ﬁ ﬁrn
AW-1 (qOfmr g (§7) 71 feg wo Faf

T AT )

2. qfAMIG 3" WRT H 99 aw f& @& &
seger sfiaa & &, farafafge afowmad s &y

() “=fgfaq” 7 feafa  (varfady T
e o) wiafraw, 1963 (1963
1 22) =fada §,

(a) “afwwor” & sofady fagan ar e
T g & faw g 7 & s efoe
at wrear W ars afesvr gfisty g,

(w) “G9” # F¥y 3Tz A T8 AEr Afwdg 2
SY qETT qAEArE 7 owea g|qrya &y
ws g1 e foo fame =1 7 "@ oo
Faa & Pro W owwET War gy,

(w) “swroram” w@ osfufora 2 ogwer o7&
Frara (3) % wedw sndt feay wm dar
gar-oA wfaRg & fan a8 wfag fear
war & R av qarfadt faamor ot o
# wal & ATET 8,

(¥) “mqam wfgerd” ¥ wf @ foaia fedeo
wfwgzor &Y Aqvat, Fawarn, wH@, G
quT At § oarfed @ oar s Y aveman
g s, st faafe (Fnfedt fda
e faterer) wfefaow, 1963 a1 aro
7 % wefw wemar s § 0 afasa d,

(F) “adqw’ & swr gt A G A Al
Sta # ST 9T 3w wfu-weeswr % fao
UE EY w9 9gATY M gFe qfearT
F ®r K & a1 ag @ grad TRt &
forg mofaa &,

(w) “afew” & wfafan £ a1 3 & gm0
aqifqq faata fafverr afee sfuda #,

(s1) “vien A" F g Aw swfadT ¥ Y awg
7 Sfya fear stm @,

(w) "7 SR A WAA STANT F oAwm q
€ & fasefl aa1 IEF WrRwr @Y quw
FT & SUU TO9 AT fafwes  does ar
foaqor sforg &1 @8 o wea @ gETdl
AT Fe HASET JVT g ST oAwAT & S
aw  gxfza,  gar, =y, wefife,
g woftfa ar stAr @ e ¥

(srj “Stqm AW @ ATE ;O 2,

[PART II-——SEC 3( ]

() "amar‘f ‘r‘sm‘feraﬁ"?f = f‘atrvr & e
faafer 3a wfer st yEercr @i #
FET #T wle F awn faafas afada &,

() “Searar wW" T Awr Feqrd & fere wrwli
w2 #Y mqfa w7 aar A mhata @,

(z) “dfmw” & sfer vty W FRY AT THT
% Gt ¥ r ST wheia §,

(w) “wiz” ¥ Bar afrec gfcta & @i sar
Imz s fwar s g,

(7) “Qgwra’ ¥ Gm s ufais § & w57
rareey  wifewrdy g1 wew wiadeow AT
TYRTAT 4T wR At R s @ 9R
T gag wfgwrdt gy | #T @™
geme & for gegEy @R A& vy ¥ ofmw
frm &1

3. AT HIATT -~ THEFOHITET  FT a8
gfafear F@ &1 mafas sow=ifaa g 5 faaia
¥ fAm sfer MG AV IoATEH, AOEIET SR afvEg
F adrgwn § sfea exrewwy gaeawEl & wfA
wva @ gdeRfr fear wmar g G @ sA ot &
netr wfawfag Tawer Al #7190 W@ § AT
ag fF sarg gw sfufagw &7 gm0 6 % wfiw F=ir
e g ity wRw # fag wu fafamwi % e )

auy arfaadt ag giafeaa 2 fr ga w@e & da
4. 18 ¥ fafga frdaw sam@l & seam caie F1 fafig
qrfaefor gRr @t waerRat alardt §T AT
F 1 gg AIAT w9y Ao & fag 1o gay #
qeT qAT 97 9FS FTU Araers FAAW STy fEn
ST |

4 faata & fae sier sware freaforfaa oot & o
BHIT

4.1 foly usafFelr @ gro arforfors)
qiECiT AT YT ¥ g9y F 1 @uq @wg qF
FaTg T Il F aqy H siafya iR s fafaa
FT FEE & 917 a7 STQIr |

4.2 3 77, gorg ey, ==, amEr wraw At qE}

& % § AT Y T LA R, ueg o fafaw s
F ol w0 fasor AT =fyge

4.3 9% FT T I T gL AT w4t F wg
frarrar ST &, S wEaE #7 qfowaar I Y, I
Fqr Hiwa T FiET

1.4 T O/ wAAfE ada @ darfeE W dare
T o EYAT A1ige AT 99T F atarr 1 W) 2 gy
ARYTAT FTAT By €7 frral & srdere #1 qar Feaqr
El
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4.5 a’%wrﬂ%wm 3HT4H T
afefeafadt & e 08 w9t & dar< frar mar v Jrfgn
oY Iutaey T weara 4 § wfusiaa wdent €1 Qe w7
7

4. 6. 3% TETHA TGOFTO FTW aqL gt Ay g
=ifgy fogh % & 77g a@i % q19 9T F AT 6
i mferfaa fawor fafadan €1 qu 7

4.7 IAFT ITET ¥ HEATH 8 F ATHI T w410
EIL A A G T A

4,8 I IATEAT F WeA™H 7 F HARTL G o
gt =Ty |

4.9 ITFT SAIEHFH HATT 9 I 10 F WA
SR M7 1feagd fwar war gEr =g

4. 10 ITGT ITEH FHATT 9 F AT | Eq16e0-
waar &1 f9g < gmr qrfgm M7 sTgh 39+ 18 g
gyqrn fear ST F, WY aqrE] 1 JT0TNE, I9F
wegefre #T o & ddw ¥ starfs wfem aw
3% (3w ge[197/8EEr Frur wwifad frar war g
wfaw Jeamar 1 fa¥a @9y H qfowm & 1w
79/112[€54 arva 18 fx@rax, 1978 Wt HGAH F1
X FAr g

4.11 IUTEH F Wegiy 6 H Jaafora faedrye
fafrdoe  mEre A #1 WAy S8 & S
SATTT |

4. 12 utEed & qixfirer 9 7 10 o Sfeafaa ser
Iearx A qf e FaY 74T T A TAT 79T ¥ Femr U
wir afeaga faaa aaes o fFar s

4.13 faak QU wwr gogre wdfwy fHar s,
FHERCERAT gTer 39 wafy &1 A0 wIAT ATCIAT

4. 14 fafaw s wx adveror & aform sfwfafas
fry @rd AT gww g #, sl &
¥ faq 2 AW aF 3@ AN |

4.15 O& qgral & wade FT gqr ATAT AIQAr
wqAra a1 At aur ehafaF, Freaml, gearas
T Q8 BT 92 & S FIHETE § a1 o ST Jeqry &
St Uit T qIA whd § WX I ITHIW FT AT
Tatee % {0 GaeAT® av g a1 a9 £

4. 16 =% ¥i%T I F 9AT ¥ 9g TIAT W4T B

fr wAd fraa ® & wifas wads a9 wawr

g gxrat & fafaatnr g drd st o7 wg oW §
R T gAT Tfge

4,17 RERYT & i fag Wi AmAE a9«
qregar g AfFat F syar S wfge

YT AT | H 23, 1997/\\.?*1 191y 3925

4. 18 THHT mraa‘ﬁq"{faﬁwnaﬁﬁur FATGT ﬂfa
fomr ot gy sy ¥ w@fua smand € qfc @ 8,
qaq  ATfMETA &1 GF o AT ATAGT N1 HIAT |

4.19 WA STRCFTE FEEHTT A & HYAEA
¥ qrd § wfa W weery gy S fqalm fawte
ariaden (oY er) = fagoa e e R
(Frugars) qar Fadt #§ ¥us oF wfaffa @ agaar
F FHT |

4. 20 "en sofawrdy wa e oo 1 g du
FT gy TdF ¥ Uw masr §59iF g W #T qanw
e mAfEa el F uF A qar A BLEIH
T aafag ‘it @ RET

4. 21 fadrem qar e AT GfFr F0 % Mt
qun qrfawr grw fanfae &g ¥ fRar ST St
Al & awr ant ¥ fqafe ®v ¥ &7 @ "/ oag
gfafesa 537 fr frodl 7 qmom f6ar STwrg o

it | [-—Has7 sy wafxdr (Fuam) 93 @

1. qfewmr: gw wRw F wEea % fqg, sy a%
f dqd @ weaar wafaa 7 &, featalaa st
EIUERL

(%) ‘=fafqas’ @ frata  (vrfady fRaam #Hi
fadrmw) wiafqas, 1963 (1963 F1  22)
afisa &1

(@) edyd’ & qaaw srfdrd T sratad waeH
& form ofaa wiz efimd wfseslr &

(n) ‘afeFT’ & @0 7 ¥ AT warfve ar wrAH
srex warfwdt  fagaw At fAder v a0 F
fre #rd miweoor wfesga &

() i & qar safa wivse g o 7 fawi &
weftr a1 57 aura fafrant & g fadram,
qar % fag fadss @ &)

(2) ‘Ara ang & ¥ F gwEm faw w1 9w’
7 Fr% oft stwr Ieriz wivsa & S aw fr a®
faga 78T o7 HFRET AT TR F T A IUH
Juam ¥ fau ww wq ¥ ofwlaa ar fars
FaET gl

(=) ‘wwrTeR’ & wlafTaw W grer 7 w7 gwa
(3) & wefm s wwnor o whsa & oW
Ty Ifcafae & fw qerd wfady feeor iz
Rl #1 wAl F ager g\

(@) ‘agm wifgwrdl & gw=s, wowar, AW,
faeslt ot wme ¥ warfug faals Mder
afiwrt § 7 # ow oar & o



3mme

—pm e e = - e
glasm = fmﬂﬁ ( a-—enf&rﬂ fwgav @7
fafrarer) stfafaam, 1963 &ty 7 &% *:rcfrr
nadr e w12 o wfgweor gtaa &

(1) ‘mawar’ &7 faat T wema @ RS A wawar
foqy afveerw #y fegfa awd evess
wZAr ar mEg gam & oo cafam gar
afefaa 2 fFeq =it ax difaa adr & alada
&S TAeT  sararfeRAT a7 fRET A waedr
o T grqrz & gdeew, g9 sty qien
afeafer & f99 ot A% fea @@l &, 1
gurfga #fT

(w) ‘®aw¢ ar 987 H ®1f @Y feemy, #A, fom,
carfezs a1 ooy Gafaq srat Tgv ar  @wE
gfeafar &1

(w) ‘afed’ 7 mfafor ah o 3 % wdle warfea
fate fqfmawr ofmz afms &)

(z) ‘@wvorrat faaias’ @ ga fana & wefia frafa
g wwifad sfer waERTw Atz g AE Y
gl F3 1 fnatas wiwm g

(3) ‘i@ FemE’ 7 AAT TEE H AW G S A
faeef @7 3F @1 #F F FTTT A ACA
TR0 S & % WETT &1 QA FIT & IOUA
guq st fafwes gazad ar fasor wiaga
& ag wma weT "y qaral 47 wen g
T AGTAT ST ARAT @ AT qaLw gAfed, qar
#fra, wefifaq, a v salfam m a7 gor &1
qFar &1

e IFLO ¢ ITCE H W Fanx w1 qferre o anfifra
gd IaTE, TRAW HE IATT, HTT HAFET,
ez @, g9 famr oww guowwes fysm,
s=r faeqe fastor, owefm waren, @7, ¢F
At ofar fpan, ®w faago, ww e o7 ofet
a1 e Fetd & defra aftafaa 7@ g9
qTe AR gaq fuady qay awa garfng =0z
ot T giwfar 6 &

(¥) ‘Seavares weftpa’ 7 dar sier afadq § o=
geTaE v mar § By oW stEr AR Ay
sfwar & dRm wafag o ar wgv e R
&gy &7 wfear 7 fasme fqar o 2

(8) Waa’ | N7 wqL ar wealfgy #2497,
afz #1 § q@am & ®1 F &1 war g,
yrfes ar o= &5 gorsy &7 SR wfvse
2

() IETAET & A TR K g T H
FHEAT AT IAH FAR AW qAE F qH-
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[PAR] IT—Skc. 'i( 1)]

FILF  waTq aﬁ ﬂzﬁ ﬁr#‘r e srmTFr-mT RS
A vAt St 3w fafwani dfafgs & wladm

2

A

() ‘wne'w & var gfeqv afada & wgr ey
IWF FIAHEFA (w41 ATAT B

(@) ' s’ | oay 99 wfqga  f7g ver sareey
sifirrro a1 war wfwweor ar fReT T
AARITAT T WAt ot 2 3tv 98 nerw
arfewrdr 1 g T T I AT @ da-
7 % ® 0 TEEHIT E

(z) ‘@nad’ A sz e w1 fafwwio sfagg &
Tay g7 o a1 el (wmw) fau, sm@e,
geatnstonr, feqvar woiifas, few wifes ar
TET AT GRS AT IR @i W oedd
sTferwrdy g T waAfes & afenfag 2

() ‘g’ & faeft gemg &1 ffan av favrao
A fom Agar far s wfvda &)

(7) ‘wasw wear’ § F15 SenwATa Iware sfwda
S qem SN ERT Ase w7 # fau wart
wq ¥ gaAfad &, md T afeafag §

(w) ‘Waga s’ & gy e whada o fae
JeqT & GFE & ST § A 2

(%) ‘feadamn’ & et ofF Joare F1 werefaq
gargT Afwsa ¥ |

(z) ‘wdF a1 vATE HIA WO W wESA & fo
T ar geatr wfana & o R oS F w5y
FrewT AT 39 AW T Fgaw F% sy foan
AEFT E

2. ATV FT AT

gkt st ag Aritew ofaca g 5 g ag
afatram 7 B faata & s & sier seame #1 @9 e
GEERTY, NI, GIUNTY HR qfagn & wedwm v
77 g TareeaF sraearet H fFar war 2w ag o
fraat & sfgsfaq crea ga6T 7OaET #7 QU FE@n §
AT og & Ima afgfaw &1 g 6 F s 9
v fIIr AR # frw wm fafram & wqes g

gy grfawrdy ag giafma #2071 6 g9 wer &
T 3. 4 ¥ fafgg fra@or govat & sgz et sdes -
#ai weite &7 frafhg mavefor w<& wdwei a goft 55
&\ g e #r gt Aeler % fae, g v ¥
aftwz mawrs naEw o w39

2. frata & ferq o et Fremferfiam vt & wreftr
AN
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3.1 tedt o view A= G T AWA-AAT OV
S0 Fifoqsy qatavofin qvae ITEl KT FEE T ATAT
Ry ST

3.2 $ I AW ¥ WO 12 ¥ sigsfay A%,
AMYT HT FAAT FEOATF T FLAT =0

3.3 39 6 WM & Rema 13 7 Aghasfag wer
TN & fAu agma € fama a1 ae s ig

3.4 @qq TfawsT # g wwgE §w v {F
qatz gad #1 qq avAr afafafadt w5 wpfa &
Fafgs AIATHT AT T FAT §, qW UF qFiT 1
aAfEs FIM ) '

3.5 #ad ArfaFmy naTH@ izt F AIRIET
& Araa 4 Fin A aWrgg A Ieme fmi fasm
fFAY (0fr o) A fagma QO fa{an faRuarag
(freAaArg) aarzam ¥ yowuw ufafty @ agmar
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qisy T8 @ wrar § o wEa #7 wreR i 9gs
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FOIT |
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faedr ooy faadrr ameft sl § [
g M quT 9% @ T gwl el
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¥ faw #ax &
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R
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& ar 49fF wud ot @9 wnm oW &
qs Wiaw wET ¥ @F a0 W A aedy
Az

(ix) “sfadfga @%” & wfwwg ¥ Fr fomwr
WU AT H9T, NE H¥T §A F g%
4 wedipa wETm feEw wer gr owfa arer
F |

(x) “afx’ ar wegatua’ & wfwna & e
I FY qVIE (Hawr W T F E
oA K A1 U 1@ JTOT F ¥\

[erf@ @o 6/1/95-F =g T €]
gardt gar g, fadww

New Delhi, the 4th August, 1997

% \ 5.0, 2078.—In exercise of the powers conferred by Section

17 of the Ex)port’: (8uﬂlit}1' gontrol and lI_lmip:‘cticm) Acth1963i,
TR . - (22 of 1963), the Central Government herchy makes the fol-
(i) g wvd § wiong & s woer fqeer lowing rules namely :—
fomsr Tz gur At & o g oo fowaR
FrEft A vy wwAY a1 qEe wER AN

1. Short tile and commencement : (a) These rules may
be called the Export of Egg Products (Quality Control, Ins-

A % l pection and Monitoring) Rules, 1997,
. « " = (b) They shall come inte force on the date of their pub-
(iv) “mowr w1 afeq SRR’ W #1 go lcation in the Official Gazette.

fFar a1 wamaw A fR fawom & feg
g Areqg ¥ ostrer fRar W ¥ 9@
60 fm & wfas #afw & 7 @

(v) “g@a’ @ mfang 2 mod &7 &1 O
drer Oz, ady Ve, fabra s, g
T, %, &% €T o aE, wredy siET
FITATE HT(, AT AT 94T F 0T A quat
Hel (@F & a3 47 wdg X A IAH ATER)

PART-1 [APPLICABLE FOR BXPORT TO EUROPEAN
UNION (EU))

2. Definitions @ In this part unless the contexts otherwise
requires, the following definitions shall be applicable :

(1) “Act” means the Export (Quality Control and Ins-
pection) Act, 1963 (22 of 1963);

(b) “"Agency” mmeans any ageucy for quality control
or mspection or both established or recognised under
Section 7. ‘
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(c) “Batch™ means a quantity of egg products which
have been prepared under the same conditions and
in particular treated in single continuous operation:

(d) “Certificate” means certificate issued under sub-sec-
tion (3) of section 7 of the Act stating that the
commodily conforms to the coanditions regarding

quality control and inspection;

(¢) “Competent Authority” means any onc of the Ex-
port Inspection Agencies at Bombay, Calcuita, Co-
chin, Delhi and Madras established under Section
7 of the Export (Quality Control and Inspection)

Act 1963;

“Consignment” means a quantity of egg producls
for a single delivery to one destination for further
processing by the food industry or intended for
direct human consumption;

(£)

(g) “Council” means the Export Inspection Council es-

tablished under section 3 of the Act:

“Country of Destination” means the country to
which egg products are despatched from India;

(h)

“Egg Products™ means products cbtained from eggs,
their various components or mixtures thereof after
removal of the shell and membranes, intended for
human consumption; they may be partially supple-
mented by other food-stuffs or edditives; they may
be liquid, concentrated, dried, crystallized, frozen,
quick-frozen or coagulated;

(i)
(k)

“Country of Despatch” meuans India:

“Merchant Exporter” means an exporter who buy
the egz products from the approved egg processing
plants under these rules for the pupose of exports.

(1) “Farm of production” means Farm supplying eggs

intended for menufacture of egg products;

(m) “Packing” means the packing of egg products in nny
form of package;

(n) “Plant” means any premises where epg products are
processed;

(o) “Potable Water” means water that has becen appro-
ved by State Health Authority or other Apency or
Laboratory acceptable to the Competent Authority
as safe for drinking and suitable for food proces-
sing.

3, Basis of compliance : It is primarily the responsibility
of the processors tp ensure that the egg products intended
for exports are handled, processed at all stages of production,
storage and transport under proper hygienic conditions so as
to meet the health requircments laid down under these rules
and that tho products conforros to the specifications given
iﬁ the order by the Central Government under Section 6 of
the Act.

The Competent Authority shall ensure that all the. pro-
cessors comply with the requirements by regular monitoring
of the plant as per the control measures prescribed in the
para 4.18 of this part, For effective monitoring of the

scheme, Council will issue necessary instructions in this re-’

gard from time to time.

4. The egg products for Exports shall be subjected to the
following conditions :

4.1 Any statutory restriction imposed by any State/Cen-
tral Government with respect to commercial environmental
congervation measures from time to time shall strictly be ad-
hered to.

42 They must hauve been obtained from hens, ducks,
geeses, turkeys, guinea fowls or quaila epgs, but not o mix-
ture of epgs of differemt species.

4.3 They must bear an indication of the percentage of egg
ingredients they contain when they are partially supplemen-
ted by other food stuffs.

4.4 They must have been trealed and prepared in an ap-
proved plant which compHles with Annexure I and 1I of the
Part 1. and satisfy the requirements of these rules.

prre—
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4.3 They musl have been prepared under hygienic condi-
tions complying with Annexure 1l and V of the Part I from
epgs meeting the requirements laid down in Annexure IV of
the Part 1.

4.6 They must have undergone a treaiment process which
cn_ubles them to meet inter alin the analytical specifications
Inid down in Annexure V1 of the Part 1.

4.7 They must have undergone a health check in &ccor-
dance with Annexure VII of the Part I

4.8 They must have been packed
Annexure VIII of the Part T

in accordance with

4.9 They must be stored and transported in accordance
with Anpexure IX and X of the Part L

4,10 They must bear the mark of wholesomeness provided
for in Annexure XI of the Part 1 and, where intended for
direct human consumption, must meet the requirements of
Council Directive 79/112/EEC of 18th December 1978 re-
lating to the labelling, presentation and advertising of food-
stufls for sale to the ultimate consumier, as last amended by
Directive 86/97/EEC.

4.11 Samples for laboratory examination are taken in order
to check that the analytical specifications set out in Annexure
V) of the Part I,

4.12 Egg products that may not be kept at the ambient
lemperature are transported or stored at the temperatures sti-
pulated in Annexure IX and X of the Part I

4.13 The period during which the conservation of cgg pro-
ducts is assured ag indicated by the processor.

4.14 The results of the various checks and tests are récor-
ded and kept for presentation to the competent authority for
a period ?f two years.

4.15 To detect any residues of substances having a pharma-
cological or hormonal action, and of antibiotics, pesticides,
detergents and other subatances which are harmful or which
might alter the organileptic characteristics of egg products
or mélkc their consumption dangerous or harmful to human
health.

4,16 If the egg products examined show iraces of residues
in excess of the permitted levels fixed, they must not be al-
lowed either for the manufacture of foodstuffs or for direct
human consumption.

4.17 Tests for residues must be carried out in sccordance
with proven and scientifically recognised methods.

4.18 Having satisfled itself that the plant meets the re-
quirements with regard to the nature of the activities if
carrien out, the competent authority shall accord approval
to such plant.

4,19 The Competent Authority may take the nssistance of
a representative each from Agrcultural and Processed Food
Export Development Authority (APEDA), Divectorate of
Marketing and lnspection (DMI), Ministry of Food Process-
ing Industrice and representative of industry i the matter
of approval of processing plants.

4,20 The competent authority shall draw up a list of the
approved plants, each of which have an official number and
the competent authority shall furnish to appropriate autho-
rities the list of approved plants and subsequent change
thercof,

4.21 The inspection and monitoring of plant and packaging
centres shall be carried out regularly by the competent autho-
rity, which shall at all times have free access to all parts
of the plant, in order to ensure that these rules are being
observed.

PART-—IT [APPLICABLE FOR UNITED STATES OF
AMERICA (USA)|

2. Definition : In these rules unless the context otherwise
requites, the . following definitions shall be applicable :

(1) “A&" means the Fxport (Qualitv Control and Ins-
pection) Aet, 1963 (22 of 1963);

(b) "Acceptable’” means suitable for the purpose in ten-
ded nnd acceptable to the Competent Authorlty:
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1c) ”Agcncy” means any agency for quality control or
inspection or both established or recognised under

Section 7;

(d) “Applicant” means any person who iequests any
inspection. service as authorised under the rules or
the regulations of this part;

(e) “Capable of u:c as human food” means any egg

product, unless it is denatured, or otherwise identi-
fied, deter its usc as human food:

{f) *Certificate” means certificate issued under sub-sec-
tion (3) of Section 7 of the Act siating that the
commodity conforms to the conditions regarding
quality control and inspection;

() “Competent Authority” means any cne of the Ex-
port Inspection Agencies at Mumbai, Caleutta,
Cochin, Delhi and Madras cstablished vnder Sec-
tion 7 of the Export (Quality Control and Tnspec-
tion Act, 1963;

(h) “Condition” means any condition (including, bui
not limited to the statd of preservation, cleanliness,
soundness, Wwholesomeness, or fitness for human
food) of any product which affects its merchant
ability or any condition, including but not being
limited to, the processing, handling or packaging
which affects products;

(i) “Container’ or ‘Package’ includes any box, can, tin,
plastic or other receptacle, wrapper or cover,

i

“Council” means the Export Inspection Councii es-
tablished under Section 3 of the Act:

(k) “Merchant Exporter™ means an exporter who buy
the egg products from the approved egg processing
plants under these rules for the purpose of exports.

(1

“Bgg product’” means the products obtained from

eggs their various components or mixtures thereof,

after removal of the shell and membranes, intended
for suman consumption; they may be partially sup-
plemented by other foodstuffs or additives; they may
be liquid. concentraied. dried, crystallized, frozen,
quick-frozen or coagulated;

Explanation : In this aforesaid definition “egg product”
© ghall not include products such as freez dried pro-
ducts, imitation egg products, egg substitutes, die-
tary foods. dried no-bake custard mixes, egg nog
mixes, acidic dressings, noodles, milk and egg dip,
cake mixes, french toast, and sandwiches contain-
ing egps or egw products. Balut and other similar
ethenic delicacies are also not included;

(m) “Incubator reject” meanda an egg that has been sub-
jected to incubation and has been removed from in-
cubation during the hatching operations as infertile
or otherwise unhatchable;

(n) “Lebel” means u display of any printed, gr.apl}ic,
or other method of jdentification upon the shipping
container if any, or upon the immediate container;

~

“Pasteurize’” means subjecting of each particle of
egg products to heat or other treatments to destroy
harmful viable microoganisms by such processes as
may be prescribed by these regulations;

(o

(p) “Plant” means any premises where egg products are
processed;

(q) “Potable water” means water that has been approved
by State Health Authority or other Agency or Labo-
ratorv accentable to the Competent Authoritv as
safe for drinking and sujtable for food processing;

(r) “Processine” means manufacturing of esg products,
includine breakine eegs or filtering. mixing. blending,
pasteurizing, stabilizine. cooling, freezing or drying
or packaeing eex products plants approved by the
Competent Authority;

(s} “Sampline” means the act of taking samples of any
product for inspection or analysis:
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(1) “Sanitize” means the application | of bactéricidal
treatment which is approved as being effective in
destroying micoorganisms, including pathogens:

fu) “Shipping Container” menns any container used in
packeging a product;

{v) “Stabilization” means the subjection of any egg pro-
duct to a desugaring processing;

(w) “White or albumen” means for the purpose of this
part, the product obtained from the cig as hroken
from the shell and separated from the yolk.

3. Basis of Compliance : It is primarily the responsibility
of the processor to ensure that the cpg products intended for
export are hapdled. processed at all stages of production,
storage and transport under proper hygisnic conditions so as
to meet the health requirement laid down under these rules
and that the product conforms to the specifications given iIn
the order by the Central Government under Section 6 of the
Act.

‘The Competen} Authority shall ensure that all the pro-
cessors comply with the requirement by regular monitoring
of the plant as per the control measures prescribe in
para 4.4 of this purt. For effective monitoring of the séheime,
Council will issue necessaray instructions in this regard.

4. The egg products for export shall be subjected to the
following conditions : )

4.1 Any statutory restriction imposed by any State;Central
Government with respect to commercial /environm tal cons
’:crvnﬁon measires from time to time shall strictly be ad-
vrad.

4.2 They must comply with sanitary, processing and faci-
lity requirements {aid down in Annexure X'I of the Part TL

4.3 They must comply with Identifying and marking of
epp products laid down in Annexure MiIT of the Part IT.

4.4 Having satisfied itself that the plant meets the require-
ments with regard to the nature of the activities they carr
out, the competent authority shall accord approval to suc
plant;

4.5 The Compstent Authority may take the assis-
tance of a reprcsentative each {rom Agricultural and
Processed Food Products Export Development Au-
thority (APFDA) and Directoratc of Marketing and
fnspection (DMI), Ministry of Food Processing
Industrics and a representative of TIndustry in  the
matter of approval of processing plants.

4.6 The competeni authority shall draw up a list
of the approved plants, each of which have an offi-
vial number and the competent authority shall notify
to appropriate authorities of its list of approved plant
and subsequent change thercof

47 The inspection and monitoring of plant and
packaging centres shall be carried out regularly by
the competent authority, which shall at all times have
free access to all parts of the piant, in order to ensure
that these rules are being ohscrved.

5. CERTIFICATION

On request from the plant unii. the competent
authority shall issue veterinary health certificate in
the prescribed  proforma after satisfying itself that
plants having valid approval number and after satis-
fying the relevant requirement,

5.1 The Competent Authority shall also issue any
other certificatcs on request from the processor or
exporter after satisfying itself that the requirements
of the relevant standards are met ;
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6.1 A fee of Rs. 2000 shall be paid by the pro-
cessor alongwith the application tor approval of the
epg processing plant as per clause 4.18 of Part I and
4.4 of Part 1l of these rules ;

6.2 A fece ot the vate of 0.29% of F.O.B. value
shall be paid by the processor, exporter or merchant
exporter of the egg processing plants approved under
rule 6.1 above, to the Competent Authority.

NOTE :

The amount cf fee for each covsignment payable
by the processor/exporter shall be rounded off to the
nearcst rupee and, for this purpose, where such
amount conlains a part of a rupee then if such u
part is 50 paise vz more, it shall be increased to one
rupee and, if such part is less than 50 paise, it shall
be ignored.

7. Competent Authority shall tuhe measures if the
requirement ccases to be met.

8. APPEAL
8.1 Any person aggrieved by the @
(1) Decision of the competent authority is not

according the appraval as per rule 4,18 of
Part T and rule 4.4 of Purt I1

{'1) Refusal of competent authority to issue
Vetcrinary Health Certificate as per rule
5 of this notification ;

(iii) Decision of thc¢ competent authority to
withdraw  epproval as per rule 7 of this
tiotification,

8.2 Any person aggricved by the Appellate Au-
thority may prefer an appeal within 10 days of re-
ccipt of such decision to an  Appellate  Authority
appointed by the Central Govermnent

8.3 The Appellate Authority shall consist of five
members appointed [or the purpose by the Central
Government ;

8.4 At least two-thirds of the total membership
of the Appellate Authority shall consist of non-offi-
cials ;

8.5 The quorum for any meeting of the Appellate
Authority shall be three ;

8.6 The appeal shall be disposed off within 15
days of its receipt.

ANNEXURE I

GENERAL CONDITIONS OF APPROVAL AND
OPERATION

1. ESTAR! ISHMENTS MUST POSSESS AT LEAST :

1. In ereas where cggs are stored and where epg products
are manufactured or stored :

1.1 Waterproof {looring which is easy to clean and
disinfect, rotproof and laid in such a way as to
facilitate the draining of water: the water must be
channelled towards draing fitted with gratings and
rans to prevent odours;

1.2 Smooth. durable. impermeable walls, with 5 light-
coloured, washable coating up to a helght of at
least two metres and upto at Jeast storage height in
chilling or refrigeration roomy and in stores. Wall
to floor junctions must be rounded or similarly
finished in such a way as to facilitate cleaning;

Lot ==

I 3. Doors in material that doss not deteriorate and,
if of wood, with a smdoth atid jmpereable covering
on both sides ;

1+ Ceilings which are easy to clean and which have
been buily and finished in such g way as to prevent
the accumulation of dirt and the formation of mould,
the possible peeling of paint-work and the c¢onden-
sution of waler vapour;

1.5 dequate ventilation and, if neccessary, good steam
extraction i

1.6 Adeuttate naturdd or artificial lighiting ;
1.7 As near ns possible to the work stations :

An adequate number of fagilities for the cleaning and
disinfecting of hands and the cleaning of equip-
ment with hot water. Taps must not be operable
by hand or the arms. For the cleaning of hands.
these facilities must be povided with hot and cold
unning water or water premixed to a suitable
{emperature, cleaning and disinfecting products and
hand towels which can bz used once only;

Facilities for the disinfacting of tools;

2. An appropriat: number of changing rooms, with
emuonth, implermeable and washable walls and Hoors, wash-
basins and [ush lavatories, The latter must pot gve directly
on to the work-area Wash-basins must have hot and cold
rutning water or water premixed to a suitable temperature,
materials tor cleaning and disinfecting hands, and hand towels
which can be used once only. Wusﬁ-basin taps must not be
hand-operable. Theré must be o suffidient humber of washs
basins close to the lavatories ;

3. A separate aren and adequale facilities for cleaning
and disinfecting fixed and mobile containers and tanks. How-
cver, this area and these facilities shall not be required if
there are provisions for the cleanh.g and disinfecting of con-
taingrs and (anks at other gentres;

4, Facilities for the supply of potable water, Howevet,
facilities »upolving non-potable water nre authorised for steam
nroduction. fire fichiine and the cooling of refrigeration equip-
ment, provided that the pipe ipstalled for this purposs pre-
clude the use of such water for other purposes and préesent
no risk of contumination to the ege praducts. The steam
and water concerned may not come in to contact with the
epg or be uced for ¢leaning or disinfecting contniners. vlant
or equipment which come into contact with the egr products.
Bioss carrving non-potable water must be clearly distinguish-
cd from those carrying potable watcr;

5. Appropriate equipment for protecting amainst pests sich
as insecs and rodents

6. Equiprment. couplines and instraments or their surfaces
which are intended to come into contact with egg products
must he made of smooth material which is easy to wash.
clean and disinfect, resistant to oorrosion and does not transfer
cubstances to the cor products in such quantities as to en-
daneec human health, cause deterioration in the composition
of the evr produsts or adversely nffect their oreanoleptic
characteristics.

ANNEXURE IT

SPECTAL CONDITIONS FOR THE APPROVAL
OF PLANT

Tn addition to the general conditions lrid down in Annexure-
T establishmente must have at least:

! Syuitnhle rooms large encuch for the sevarate storaps
af +he romy and the fimished ege products.  where necessary.
with refrizeration equipment to keen the ere products at
the  arnrasriate © fomperatiures.  cold  stores must  be
cautned with a thermometer or n vemote recordine ther-
nemeter:

* Where dirty epps  are used, facilities for washing
and disinfecting the epps: a list  of nroducts authorised for
pesforming thiv Bisinfecting shall be drawn, '
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3. 1 A special room with appronriate  facililies  for
breaking egps and collecting their contents  and
removing the ports of shell and membrane:

(i) A separate roowm for operations other than those
refezred to jn (i) Where epy producty are pasteuriz-
al, pasteurization may be carried out in the room
referred to in (i), when the establishment has a
closed pastearization  system: in other cases pas-
tearization wmust be curried vul in a separate (reom
referred to (i, In the latfe; case. overy sip
must be taken to prevent the contamination of egn
products nlter their pasteurization;

4. Suitable facilities for in-plant convéying of ege con-
fenta:

5 Tn the cnses, provided fwr in these rules, equipmerit
g, roved by the competent avthority for the treatment of
i products, fitted ot Jeast with :

(it.  In the case of pasteurization :
—u  Automutic temperiture control
—- A recordine theremometer,

— An adomaic safetv deviee ptéventing insefficient
heating:

1ty In the case of n continuous pasteurization system.
th: equipment must also be fitted with ¢

— An adequalc sofety systém preventing the mixture
of pasteurized epr products ith  incnmpletely
pateurized epg products, and

— An aatomabis safety recording deviee preventing
the aforementioned mixture;

6. A serorate roomr for the storage of other food stuffs
and 2 A vesr o

7. Wheie the priviocts  are packed in disposable contai-
ters. st owpproprinte  and, if dAécessary, scparate urea for
the «tnrnes of ench enantainers and thé faw wiatetinls jntended
for their monufactiure

8, Fucilittes oy (he immediate removal and separale
wornee of emoty shell ang of crps and epg products which
are unfit for human  consnmption:

9. Suitable eynipmient  for the hypienic packaging of
egg products .

I0. To carrv vut analysis nnd examinations  in accordance
with the regnirernents of these rales on raw malerialg and
ene prodvets, the plant mwust  have a lshoratory. If it
does not, it must  sccure the  services of a laboratory. that
fullils thewe tequirements, In the latter case. it shall inform
the competent suthnrity accordingly:

1}, Where required, suitable couipment for the thawing
of frozen exr nrodue's  which must underpo treatment and
further handling in an approved plant;

120 A sevarate room for {he storage of cleaning and dis-
infection of produsts,

ANNEXURE 11

PYYCTENE PEOTTRFMTENTS REVATING TO THF PRE-
MISES, EQUIPMENT AND STAFF OF PLANTS

The highest devree  of cleanliness must be required of
staff. promises and eguipment .

(. Stafl who treat or handle espe and cpe products must,
tn purticular,  wepy clean working clothes  and hendwmear.
Thev mst  wash and disinfect theic hands  sovepnl times
m the courte  of cach workine dav and on cach tesumntiom
of worl;, Tt must he forhidden to smoke. eat. snit  or
chew in nreas where eggs and egg droducts are handled
and stored:

2 Nn snimal should enter in the plant. Any rodents,
Amects e ather vertyin fonnd must be systematically destroyed;
007 G1/97—6

3 Premises, equipment and instruments used for working
on epg products must be kept clewn and in & good condi-
ton, Eguipment and instruments must be carefully
cleaned and disinfected several times if mecessary during
the working day, at the end of the day's work and before
Being reused where they have been soiled. Closed pipeline
systems for conveying egg products must be provided with
un approptiste cleaning system which ensureg their cleaning
snd disinfection  in all parts. After having bren cleaned
and Jisinfected, pipes paust be 1insed out with potable water;

4, Premisos, instruments and equipments must not be used
for putpeses other than the processine of epe products except
the proccasiite of other foodstuffs ~ithe: smultaneously or
at different times after the authorization ot the compestent
aunthority has bkeen obtained, provided that all appronriate
mengures are taken (o prevant contemin~tion of or adverse
chances in the products covered by these rules:

3. Potable water must be used for all purposes, however
non-potable water may be used in exceptional cases for
steam production provided that the nines installed for this
purpose preclude the use of this water for other purposes
and present no darger of contamination of eggs or ery
nroducts.  In addition, the use of non-potable water may
be authorized in exceptional cases for the cooling of Tefrigera-
tion eqnipment. Non-potable water pipes must be clearly
distinguished from pipes uvsed for potable water;

Detergents, disinfectants angd similar  substances must be
used and stored in such a way that instruments, equipment
nd enn nroduets are not adversely affected  Their use must
be follnwed thorouch rinsing of such instruments and
equipment with poluble water;

7. Persons who are possible sources of contaminatioh must
he nrohibitel from working with or handling cge or egp
products;

3. Auv person employed to work or handle eggs or eng
nroducts must be reguired to produce a medical certifleate.
The medicnl certificate mnat be  renewed  vearly unless
atother  sisff medical checkup  <chome  offering similar
guarantees is recognised by the competent authority.

ANNEXURE IV

REOUARFMENTS CONCERNING FGGS INTENDED
FOR THE MANUFACTURE OF EGG PRODUCTS

1. Bges used for the manufacture of cgp products must
be pul up in suitable packagng.

2. (i) For the manufacture of egr products, only non-
ncubhated egps which are fit for human consumption may
be used: their shells must be  fully developed and contain
nol breaks;

(i) By way of derogating from (i), cracked eggs may ba
peed for the monufacture of ers products pavided they are
dellvered directly from and the farm of production to an
noproved plant,  where they shall be broken as quicklv as
possible,

3, Fegzs and ena products  which are unfit for human
consumontion must be removed and denatured in such 3 way
that they commot be ve-wsed, for human consumption.  Thev
mst immediately ke placed in the rpom provided for in
noint R of Annexure-1T.

ANNEXURE V

SPECTAL HYGIENF REGUIREMENTS FOR THE
MANUFACTURE OF TGG PRODUCTS

A_H onerafions must be carrded out in such a wav as o
avoid all contamination durine the oroduction, handling and
stor1er of epg products and in particular;

I. Bres and eer vroducts  rresepted for subsequent trant-
ment at an approved plant must he stored immedintelv on
arrival in the rooms provided for in Aonexvre-TT point 1
vatil they are vrocessed. The temnerature of these tooms
muet be such ~q to  ensure that they are not contaminatsd,
;';rnvsx, of shell erns should not be placed directly on  the

OO
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2. Eggs must be unpucked, and, if necessary, washed and
disinfected, in a room which is separate from the breaking
room, packaging materigl should not be taken Into the
breaking room;

3. Eges must be bioken in the room provided for in
Annexuce-II, point 3(i); cracked epggs as mentioned in
Annexure-TV, point 2(ii) must be processed without delay;

4. Dirty eges must he cleaned before being broken; this
must be carried out in a room which Is separate from the
breaking room or from any room where exposed ege con-
tents are "handled, Cleaning pnocedure must be such a3
to prevent contumination or adulteration of the egg con-
tents.  Shells must be sufliciently dry at the time of breaking
to prevent adulteration of the egg contents by the remains
nt the cleaning water;

5. Bgps other than hen egps or those of turkeys or
guinea fow! must he handled and processed separately. All
cquipment must be cleaned and disinfected when proceossing
of hen eggs and those of turkeys and guine fowl is resumed ;

6. Breaking, whatever procedure is used, must be carried
out in such a way ag to avoid as fur as  possible contamina-
tion of the epx contents, To that end, the contents of egas
may not be obtained by the centrifugation or crushing of
epos, nor may ceatrifupation be used to obtain the remains
of egg whites Trom empty shells. The remams of shells
or memhbrancs must bz keat out of the epg pmoduct as far
uy possible and must nnt exceed the quantity specified in
point 2(iii) of Annexure-VI; :

7. After breaking, each narticle of ege product must under-
o treatment as guickly ay possible: heat treatment consists
of treating the ege product at  an anoronriate temperature
for an appropriaic  rericd in order  to elimimate  any
pathogenic oreanismg vresent.  Duting heat trcatment. tem-
poratores must he repistered continuousty. The pecords of
each hatch havinr underrone treatment  marst be kept at
the disposal of the competent anthority for two vears.
A hatet which has been insnfficientlv trepted mav immediately
undergo freatment npain in the same plant  provided that
the nrw treatment  venders it fit fior human consumoption:
should it be fonnd 10 he unfit for human consumnption. it
st he denaturad in aceardonce with point 3 of Annexure-JV:

9, T treatment is not cerried ont immediately after brenk-
me. the enp canfentzs must be stored  under  satisfactorv
hvoienic conditione  rither frozen or ot a temperatire of
ot more than 1 Deares Crleine The ctormer period at 4
Dagres Celeing myer net exered 48 houre, except in the
case of inrredients to ha desumred:

9. The fo'lowinr renersl conditions are complied with :

() Thev mii he nackpred rhecked. transported and
handled i acowrdnnee with tha requirements of thes-
rules:

(" Thev muvst b= lphelled in accordance with the re-
anirements Taid down in Anravyure-XT. Th~ nature
of tha sonds  must be Indicated ns  follows :

‘o mectenrived  epe mroducte—ta he treated at place of
dnstination-—dn*e and time of hreakingg

10, Further orocessine oeerntiong  after treatment must
ensure  thot there is no recontaminatim of the eor nroduct:
Hanid rredncte or eoncentrated products which have rot
baan stahilized «n 15 10 Keen at room temperature must be
mither dvied or ceoled to a tamperatire ot excesding 4
Derrer Celeivs, rmmediately, or after undergoine a fermen-
tatian procese meaducts for freezine muet be frozen imme-
dintaly ofter trestment

11. Pea nroducts must be kent at the temperatures re-
ared e theea miles pntil they are used for the manvfacture
of ather foadstuffs:

12 Tn anpenved vlants.  the preparation of ege nroducts
from raw materiale  which are nof spitahle for the manu-
factnre ~f foodatufs is prohibited, e¢ven for non-food
PUPOSES,

[PART II--SgcC. 3(i1);

ANNEXURE VI
ANALYTICAL SPECIFICATIONS

1. MICROBIOT.OGICAL CRITERIA :

All batches of ege products raust, after treatment, under-
po microbiological checks by swrapling in treatment plants
in_order to guarantee that they mcet the following
criteria @

() Salmonellae - ubscnce in 25 g or ml of cgg products;
(i) Other criterin :

) — Mesohilic  aerobic bacterin : M=10° in 1 g or
_ . 1 m},
— Enterobacteriaceae I M=It" in - g or
I ml,
— Etaphylococci : absence in 1 g of egg
product,

~— M=value for the number of bhacterin; the result
is consldered wunsatisfactory if the number of
bacteria in one or more sample ynits is M or
more.

2. OTHER CRITERIA :

All_batghcw of egu produ::ts must undergo  checks by
sampling in treatment establishments in order to guarantee
that they meer the Tollowing criteria :

(i) The concentration of 3 OH-butyric acid must not
exceed 10 mu/kg in the drv matler of the ynmodi-
fied cge moducts;

(i) In order w cnsure the hygienic handling egps and
cee products before treatment, the following stan-
dards shall apply :

-— The lactic acid counient must not  exceed 1000
me/ke of egg products dry matter (applicable
only to the untreated product).

~— The succinic acid content must no; exceed 25
me kg of egg product dry matter,

In the case of fermented pioducts, however, these values
are tholse recorded before the fermentation process;

(iiiy The quantity of epg shell remaios, egr membrane
and any other particles in the egr produce must
not exceed 100 mg/kg of epe product;

(iv) The residual quantities of the substances may not
excead the {olerances limits.

ANNEXURE VTI1

HEALTH CONTROL AND SUPERVISION Of
PRODUCTION

L. Plants will be subject to  supervision by the
competent authority  Supervision by the competent
anthority will  include any supervision measures
considered necessary to cnsure that manufacturers of
egg products meet the requirements of these rules,
and in particular :

— Checks on the origin of eggs and the des-
tination of egg products and of the re-
cords.

— TInspection of eggs intended for the manu-
facture of egg vrcducts.

-— Inspection of egg products on  despatch
from the plants.

-— Verification of the cleanliness of the pre-
mises, facilitics and  instruments and of
staff hygiene.

—- Taking of any sampley required for labo-
ratory tests to cnsure that eggs and egg
products comply with the requirements of
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these ruleg the results of such tests must
be ~ntered in a rcgister and notified to the
ege products manufacturer.

2. At the request of the competent  authority,
manufacturcrs of cgg  products must  increase the
frequency of the laboratory tests where this is consi-
dered’ necessory to cnsure  hygienic production of
ths egg products.

ANNEXURE V111
PACKAGING OF GG FRODUCTS

L. Egg products must be packaged in satisfactory
hygiene conditions so as to casure that they are not
contaminated.

Containers must comply  wath all rules of hygienc,
mcluding the felliowing ;

— They must not be such as Lo impair the

organoleptic characteristics of the cgg pro-

ducts ;
—— They must not be capable of transmitting to
the egg products sustances harmful to

human health

— T'hey must be strong cnough to protect the
cge products adeguately.

2. The room in which contajvers are stored must
be dust and veemin [rec ; muferials for making dis-
posable containers must not be stored on the floor,

3. Containers used for egg products must be cloan.
ed prior to being filled ; rousable containers must
be cleancd, disinfected and 1cinsed before being
filled.

4. Containers must be brought mto the work room
in n hygienic manner and must be used without unp-
due delay.

5. Immediately after  packaging, the containers
must be closcd and placed in the storage rooms refer-
red to i Annexure—I1I, pomnt I

6. Contoiners  intended for egg products may be
used for other [vodstuffs if required, provided they
are cleaned aund disinfected so ne not to contaminate
the agg products.

7. Centainers which are 1o be used for the trans-
port of egg products 1n bulk must comply with all the
rules of hygiens, and in particular the following :

—  Their inside surfaces and any other part
which may come into contact with the egg
product must be made of a smooth mate-
ria] which is easy to wash. clean and disin-
fecr, resisty corrosion and does not transfer
substances to the cgg product in such quan-
tities as to endanger human health, cause
deterioration in ‘the cofnposition of the egg
product or adversely affect its organoleptic
characteristics ;

— They must be designed so that the egg
product can be removed completely, if they
are fitted with taps. these must be easy to

remove, dismantle, wash, clean and disin-
fect ;

— They must be washed, cleancd,- disinfected
and rinsed imroediately ofter cach use and,
if nceessary, before re-use |

— They must be appropriately  sealed  after
being filledd and remain scaled during trans-
portation until they arc used ;

-~ They must be reserved for the transport of
cgg products.

ANNEXURE IX
STORAGE

I. Ege products must be stored in the storage
rooms referred to in point 1 and Annexure-TL

2. Egg products for which certain storage tempe-
ratures arc required must be maintained at those
temperatuces. The storage temperatures must be re-
corded continuously, the cooling rate must be such
that the product rcachcs the xeguircd temperatures
as quickly as possible and the ccntainers must be
stored in such a way that air can freely circulate
round them-

3. The temperatnre in storage inust not exceed the
following values :

—  Deep fdozen products—18 Degree Celeus.
-— Frozen products--12 Degree Celcius.
~—-  Chilled preducts+4 Degree Celcius.
~-  Dchydrated products {excluding
cgg whites) -~ 15 Tregree Celcius.
ANNEXURE X
TRANEFORT

. L. Vchicles and  contemers for the transport of
cgg products must be cesigned and equipped in such
a way that the temperature reguited by these roles
can be maintained continuously throughout the period
of transport.

2. Egg products must be despatched in such a way
that they are andequately protected during transporta-
tion from anything which may be detrimental to
them.

3. ‘The temperatures prescribed in point 3 of Anne-
xure-IX, must be maintained during transport.

ANNEXURE XI

MARKING OF EGG FTRODUCTS

1. Every consignment of egg vrcoucts in the plaat
must have labzl Geasing the following particulars :

(i) EITHER :

—- On the upper part, the iaitial letter or letters
of the consigning country in capital, i.e.
B|D/DK{KL|ESP|F/IRL|T|LINL[P|UK, fol-
lowed by the approval number of the plant .
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— On the lower part, one of thc followin EB sets
of initinls : CEE EEC-EEG-EOK-
EOF ;

(ii) OR :

-~ On the upper part, the name of the consign-
ing country in capitals ;

— Inthe centre, the tpproval number of the
plant :

~— On the lower part, one of the following sets
of initialy : CEE-EFC-EEG-EOK-EWG-
EOF ;

(iii) The temperature at which the egg products
must be maintained and the period during which their
conservation may thus bo assured. The label must
be legible, indelible and in casily decipherable charac-
ters.

2. The transport documents must in particular in-
clude :

(i) The naturc of the products with an indica-
tion of the species of crigin ;

(ii) The batch numbers ;

(iiiy The place of destination and the name and
address of the first addressee.

(iv) This information, and that contained in the
mark of wholesomeness, must be given in
the Official language or language of the
country of destination,

ANNEXURE XII (APPLICABLE FOR EXPORT
TO USA)

I. SANITARY, PROCESSING AND FACI.
LITY REQUIREMENTS :

1. PLANT REQUIREMENTS :

1.1 The plant shall be free from objccﬁoﬁzﬁ;ﬁ:
odours, dust, and smokeless air.

1.2 The premises shall be free from refuse, rub-
bish, waste, and other materials and conditions whlch
ccm.ututc a source of odours or a harbour for insects,
rodents, and other vermin.

1.3 The buildings shall be of sound construction
and kept in good repair to prevent the entrance or
harbouring ot vermin. ‘

1.4 Rcoms shall be kept free from refuse, rub-
bish waste materials, odours, insects, rodents, and
from any conditions which may constitute a source
of odours or cngender insects and rodents- Mate-
rials and ecquipment not currently needed shall be
handled or stored in a manner so as not to consSti-
tute a sanitary hazard.

1.5 Doors and windows that open to the outside
shal] be protccted against the entrance of flies and
other inseots. Doors and windows, serving rooms
where edible product is exposed shall be so design-
ed and installed to prevent the entrange of dust and
dirt. Doors leading into rooms where edible pro-
duct is processed shall be of solid comstruction and

lPART II—SEC 3(u)J

such doorb, othc,r than freezcr and coolur doo1&
shall be fitted with self-closing devices.

————

1.6 Doors and other opcnings which are uccessi-
ble to rodents shall be of rodent-proof construc-
tion,

1.7 There shall be an eflicient drainage  and
plumbing system for the plant and premises. Drains
and gutter shall be properly instailed with approved
traps and vents. The scwage system shall have ade~
quate slope and capacity to rcadily remove waste
from the various processing operations. Floor
dramns shall be cquipped with traps, and constructed
so as to minimize clogging. In new or remodelled
construction the drainage systems from toilets and
lavoratories chall not be  connected with other
drainage systemms within the plant,

I.8 The water supply (both hot and cold) shall
be ample, clean, and potable. with adequate pres-
sure and facilities for its distribution throughout the
plant or portion thereof utilized for egg processmg
and handling operations and protected against con-
tamination and pollution.

1.9 The floors, walls, ceiling partitions, posts,
doors, and other parts of all structures shall be
of such malerials, construction, and finish te permit
their ready and thorongh cleaning. The floors and
curbing shall be water-tight,

1.10 Each room and each coinpartment in which
any shell c%gb or egg preducts are handled or pro-
cessed shall be so designed, constructed, and main-
tained to cnsure processing and operating conditions
of a clean and orderly character, free from: objec-
tionuble odours and vapcurs, and maintained in a
clean and sanitary conditions.

1.11 Every precaution shall be taken to exclude
dogs, cats, and vermin (including, but not being
limited te, rodents and insects) from the plant, or
portion thereof utilized in which shell eggs or egg
products arc handled or stored.

1.12 (i) There shall be a sufficient number of
adequately lighted dressing rooms and toi-
let roomg, amplc in size, conveniently lo-
cated and seperated {rom the rooms and
compartments in which shell eggs or egg
products are handled, processed, or stored.
The dressing rooms and toilet rooms shall
be  seperately  ventilated, and  shall
meet all requirements as to sanitary cons-
truction and equipment.

(ii) The following formula shall serve as a
basis for determining the toilet facilities
required :

PFRSON OF SAME SEX TOILET BOWLS

REQUIRED
01 to 15, theluzive ... ..... 1
16 to 35, inclusive 2
36 to55, cusice oo R}
-t 456 to 80, inclusive ... ... ... 4

- For eabh additiohn]20 persons
41 cXcesy £O
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1.13, Lavoratory accommodations (including, lbut
not being limited to, hot and cold running water,
single service towels, and soap which does not impart
an odour which interferes with accuraly evaluation of
the product) shall be placed at such locations in the
plant tg assure cleanliness of cach person handling
any shell eggs or egg products. The hand washing
facilities iry the processing areas shalf be operated by
othur than hand operated controls and the drains shall
be trapped and connected to the plumbing system.

1.14 Suitable facilities for cleanirg and sanitizing
utensils and equipment shall be provided at convenient
locations through-out the plant.

[.15 Refuse rooms shall bz provided for the accu-
mulation and storage of shelle, trash and other refuse.
There shall be scparate rooms completely enclosed
without door ways opening into breaking rooms or
rooms where egg products or packaging materials arc
handled or stored and have eoncrete floors with ap-
proved drains, facilities for cleaning and an approv-
ed exhaust system vented to the outside. Alternative
systems of handling shells, trash and other refuse may
be approved by the Competent Authority when such
system adequately contain all refuse and provide equi-
valent sanitary mecthods for the handling and removal
of refuse.

POLY-
CON-

2. EQUIPMENT AND UTENSILS
CHLORINATED BIPHENYLS (PCB)
TAINING EQUIPMENT

2.1 Equipment and utensils used in processing shell
eggs znd cgg products shall be of such design, mate-
rial and construction as will

(1) Enable the examiration. segregation and pro-
cessing of such products in an  cfficient,
clean and satisfactory mannar;

(iiy Permit easy access to all parts to insure tho-
nough cleaning and sanitizing, 8o far as
is practicable, all such equipment shall be
made of metal or other impervious material
which will not affect the product by chemi-
cal action or physical contact.

2.2 Ixcept as authorized by the Competent Autho-
rity in aew or remodeled equipment and its installa-
tions, the equipment installed shall comply with the
applicable Sanitary Standards and Accepted Prac-
tices in cffect for such equipment,

2.3 New or replacement equipment or machinery
(including any replacement parts) brought on to the
premises of any approved plant shall not  contain
liquid polychlorinated biphenyls (FCBs) in concevtra-
tions above 50 PPM by weight of the liquid medium.
This provicien applies w0 both food processing and
non-food processing equipment and machinery and
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any replacemunt part for such equipmert and machi-
nery. Totally enclosed capacitors containing less than 3
pounds of PCBs arc esempted Itom this prohibition,

3. GENERAL CFERATING PROCEDURE :

3.1 Operaticns involving processing, storing, and
handling of shell eggs, ingredicnts and egg products
shall be strictly ir accordance with clean and sanitary
methods and shall be conducted treatment, stabilization
and other processes shall be i uccordance with this
part and as approved by the Competent Authority,
Processing methods and temperatures in all operations
shall be in such a way as will prevent deterioration
of the cgg products.

3.2 Shell eggs and egg products processed in ap-
proved vlants shall be subjected (o constant apd con-
tinuous inspection throughout cach and every pro-
cessipg operation.  Any shell egz or egg  product
which has not been processed in  accordance with
these regulations or is not fit for himan food shall be
remeved and segregated.

3.3 All loss and inedibl= epps or egp products shail
be placed in a coatainer clearly labelled  *“snedible”
ond coatainig a sufficient amount of approved de-
such as brown, blue,
black or green colours, meat grain and milling
by-products or any other products as approved by the
Competent Authority, that will accomplish the pur-
puses of this section. Shcll eges shall be crushed and
the substance shall te dispersed through the product
in amounts sufficient to give the product a distinctive
appecarance or odour. Netwithstanding the foregoin,
and upon permission of the Comperent Authority the
appearance on odour. Notwithstanding the (oregoing,
clearly labelled incdible which do not contain a de-
naturant if such inedible product is denatured or de-
characterized prior to shipment from the approved
plant: provided, that such product is properly packa-
red, labelled, segregated and inventory controls are
maintained. Tn addition, preduct shipped from the
approved plant for industrial vse or animal food rzed
not be denatured or decharacterized if it is shipped
under Governmeat seal.

3.4 The Competent Authority may, prior to receipt
of Jaboratory results for salmonella, or for other rea-
sons such as labelling as to solids content, permit egg
products to be shipped from the approved plant when
they have no reason to suspect nor-compliance with
any of the provisiouns of this Annexure. However,
such shipments shall be made under cireumstarices
which will assure the return of the product to the
plant for reprocessing, relabelling, or under such other
conditions as the Competent Authoritv may deter-
mine to assurz compliance with this Annexure.

3.5 Pasteurizing stabilizing, ~r dJrying operaticas
shall start as soon as practicable after breaking to
prevent deterioration of praduct. prelerably  within
73 haurs frcan time of breaking for egy  products
other than whites which are to be desugared.
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3.6 Each person who s to handle any exposed or
unpacked egg products or any utensils or contuiner
which may come into contuct with cgg product, shall
warh his bands and mamntain themy m a clean condi-
tion.

3.7 No product or material which creates an objce-
tionable conditton shall be processed, stored or
handled in any room, compartment, or place where
any shell eggs or epg products me processed stored
or handled.

3.8 Ouly germicides, insecticides, rodenticides,
detergents, or wetting agents or other similar com-
ponds which will not deleteriously aflect the eggs or
cgg produc’s and which have becn approved by the
Competent Authotity may be uscd in aa approved
plant. The use of such compounds shall be in a
manner sztisfactory to the Competent Authority.

3.9 Utensils and equipment which are contaminated
during the course of processiug any shell eggs  or
egg products shall be removed from use immediately
and shall not be vsed again notil cleanad und saniti-
zed.

3.10 Any substarce or ingredicot added in the pro-
cessing of any ezg product shall be clean and fit for
human food.

311 Puckoges or containers for egg products shall
be of canitary desigry and clean when being filled with
any egg products and all reasonable precautions shall
be taken to avoid soif'ng ar contaminating the surfacs:
of any package or costaner liner which i, or will
be, in direct contact with such egg products.  Only
new ccntainers or used containers that are clean, i
souad condition and lied with suitable inner lining
shall be used for packaging edible ege products, Fiber
containers used without liners roguire the approval
of the Competent Authority.

3.12 Egg products shall be inspected {o defermine
the wholesimeness of the finished pro-oet,

3.13 Ege products shall be preoossed in osuch  a
manncer as to ensure the immediate removal of blood
and meat spots, shell particles, and foreign  mate-
rials.

3.14 Uteusils and equipment, exeept diymg units,
powder conveyors, sifters, blenders, and mechanical
powder volers shall be cleanced and sanitized at the
start of proccesing operations.  Equipment and
uterssils shall ko kept clean and sonitized during all
‘processing  opurations.

3.15 Eee products prior to being released into con-
suming chennels shall be pastenrized in accordance
with para 26 of this Annexure except that dried whites
prepared frem unpasteurized liguid shall be heat treat-
ed in accordance with para 27 of this Annexure.

(ih To asure adequate pastcurization, egg pro-
ducts shall be sampled and tested for the pre-
sence of salmonella. Sampling for the pre-
sence of sulmonella shall be in accordance
with IT of Annexure-¥ff ond product  if
fourd to be salponella positive shall be re-
processed, pasteurized, and analyzed tor the
presence of salmonella, or ddenatared.

(ify Unpasteurized or salmoucla positive egg pro-
duct may be pastcurized, repasteurized, or
heat treated in an approved plant, The
containers of such unpastenrized or salmo-
nella positive product shall be marked with
the identification mark shown in Figure 3
of Annexure-XII1.

3.16 Air which &y to come in cantact with product
or with product contact surfaces shall come from ap-
proved filtered outside air sousces.

3.17 All liquid and sokd waste material in the ap-
proved plant shall be disposed off in  a manner
approved by the Competeat Authority to  nrevent
product contamination and in accordance with sceept-
able cnvironmental protection practices.

4. Candling and Transfer-room [acilities and Equip-
merit

4.1 The room shall be so coustructed that it can
be adequately darkened to assure sccuracy in remov-
al of inedible or loss eggs by candling. Equipment
shall be arranged so as to facilitate cleamag and the
removal of refuse and excess packing maoterial.

4.2 The construction of the floor shall altow tho-
rough eleaning. The floors shall be of water-resistant
compositicn and provided with nroper drainage,

4.3 An approved cxhaust system shall be provi-
ded for the continuous removal directly to the outside
of any steam, vapours, odours, or dust in the room.
The room shall be maintaired at reascnable working
temperatyres during operations.

4.4 Candling devices of an approved type shall be
provided to cnable candlers to detect lass, inedible,
dirty, or checked cpgs and cggs other than hen’s

cggs.
4.5 Teaker trays shall be mads of a matetial and

of such design that 15 conducive to casy cleaning and
sarnitizing.

4.6 Containers made out of material and of such
design. which are conducive to casy clerning shall be
provided for inedible eggs. All such containers shall
be conspicuously marked.

4.7 Containers made out of material and of such
design, which are conducive to casy cleaning shall be
provided for trash unless clean, disposeble containers
arc furnished daily.

4.8 Shell epg corveyors shall b2 constructed so that
they can be thoroughly cleaned.

5. Candling and Transler-room Operations :

5.1 Candling and transfer rooms and equipment
shall be kept clean, free from cobwebs, — dust,
objectionable odours and excess packing materials.

5.2 Containers for trash and medible eggs shall be
removed from the candling rooms, as often as
necessary, but at least once daily; and shall be
cleaned and weated in such a manner as to prevent
objectionable odours or conditions in the plant..
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5.3 Shell eggs shall be handled in a manim 1o inini.
mize sweating prior 10 breaking.

5.4 Shell eggs with extensively  damaged  shells.
unless profubited under 0.4 of this Anacawe shall
be placed into leaker trays and shll be broken promp-
tly.

6. Clusilications of shell eges used in the nrocess-
ing of ege products :

6.1 The shell cggs shall be gorted and classified
mto the Tollowing categories in a manncr approved by
the Competent Authority.

(i) Eggs listed in puaragraph 6.4 of this
Anmexure, -

(ii) Dirty.

(i) Leakers os described in paragraph 6.3(ii) of
this Anncxure.

(iv) Eggs from other than chicken, duck, turkey,
guinen, fow] and goose eggs.

(v) Other eggs-satisfactory for use as breaking
stock.

6.2 Shell eges having strong odours or eggs receiv-
ed in cases having strong odours shall be candled and
broken separately to determine their acceptability,

6.3 Shell eggs, when presented for breakiag, should
be of edible interior quality and the shell has to ba
sound and free from adhering divt and foreign materia)
except that :

(i) Checks and eggs with a portion of the shell
missing may be used when the shell iy free
of adhering dirt and foreign material and
the shell membranes are not ruptured.

(i) FEggs with clean shells which are damaged
in candling and/or transfer and have a
portion of the shell and shell membranss
missing may be used only when (he yolk
is unbroken and the contents of the egg
are not exuding over the outside shcll. Such
cggs shall be placed in leaker trays and be
broken proniptly.

(iii) Tggs with meat or blood spots may be used
if the spots are removed in an acceptahle
manner.

6.4 Al loss or incdible eggs shall be placed in a
designated confainer and be handled as required in
3.3 of this Annexure. Inedible and luss cges  for
the purpose of this Annexure and 9.9 of this Annexurc
are defined to include black rots.  whife rots, mixed
rots, green whites, eggs with diffused  blood in the
albumen ot on yolk, crusted yolks, stuck volks, deve-
loped embryos a2t or beyond the blood ring  stage,
mouldy egas, sour czey and egps that are adulterated
as such term js defined pursuant to this part. and any
other filthy and dccomposed cggs including  the
following :

(Y Any egg with visible foreign matter other
than removable blood and meat spots in the
egg meat.
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(i) Any egg with a portion of the shell and shell
membranes missing and  with  cpg  meat
adliering to or in contact with the outside
of the shell.

(ill)  Any egg with dirt or foreign material agher-
ing to the shell and with cracks in the shel)
and shell membranes.

(iv) Liquid egg recovered from shell vgg contain-
ers and leaker {trays.

(v)  Open leakers made in the washing opcration.

(vi)  Any cgg which shows evidence that the con-
tents are or have been eiuding priov  to
transfer from the case.

6.5 Incubator reject eggs shall not be brought into
the approved plant.

7. Egg Cleaning Operations :

7.1 The following requirements shall be mel when
washing shell cggs to be presented for breaking.

(1) Shell egg cleaning cquipment shall be kept in
good repair and shall be cleaned alier each
day’s use or more frequently, il necessary.,

(i)  The temperature of the wash water shail be
muaintained at 32 Degree C or higher, and
shall be atleast 11 Degrec C warmer than the
temperature of the eggs to be washed. These
temperature shell be maintained through-
out the cleaning cycle,

(i)  An approved cleaning compound shall  be
used in the wash water. {The use of metered
equipment for dispensing the compound into
golution is recommended).

(iv) Wash water shall be changed approximately
every 4 hours or more often if necded to
maintain sanitary conditions and at the end
of each shift. Remedial measures shall be
taken to prevent excess foaming during the
ega washing operation,

{(v) Replacement water shall be added continu-
ously io ihe wash water of washers o main-
tain a continuous overflow. Rinse water and
chlorine sanitizing rinse may be used as part
of the replacement water. Todine sanitizing
rinse may 1ot be us=d as part of the replace-
ment water.

(viy Waste water from the egg washing oparation
shall be piped directly to drains,

(vi) The washing vperation shall he continuous
and shall hr completed as rapidly as possi-
ble, Egge shall not be allowed to stand or
soak in water.  Tmmersion-type  washers
shall not be used.

(viii) Prewetting shell eggs prior o washing may
he accomplished by spraying a continuous
flow of water over the eggs in a  wmanner
which permits the water to drain away, cr
by other methods which may be approv:d
by the Competent Authority. The tempe-
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rature of the water shall be the same  as
prescribed 1y this Anncxure.

(ix) Washed eggs shall be spray rinsed wah  an
epproved sapitizer of not less than 100 PPM
nor moere than 200 PPM  of available
chilorine ity eguivalint.

7.2 Shell epgs chull not be wushed in the breaking
roo;n or gny roon where edible products  urc pro-
cessed.

7.3 Shell egps shall be sufficiently dry at Lme
breaking, to- provent contamination or adulteration
of the liquid epg products from free moisture on the
shell.

B. Brealing room facilities :

&1 The breaking room shall have atleast 3 foot-
caudles of light on all working surfaces cxcec! thut
light intensity shall be atleast 50 feet candles at
brenking and inspection stations.  Lights shall  be
protected with adequate safety devices.

8.2 The surface of the ceiling and walls sihiil be
smeoth and made of water-resistant materisl.

8.3 The floor shall be of water-proof cemposition,
reasonably frec from cracks orrough surfaces sloped
for adequate drainnpe, and the intersections with walie
he impervious to water,

5.4 Ventilation shall provide for i~ -

() A positive flow of outsiue  filterad  wr
through the room;

(il) Air of suitable working tlemperature during
aperations,

8.5 Therc shall be adequate hand washing facilities
wiiich are easily accessible to all ege brcaking peison-
nel, and adequate supply of wan water, clean towels
nr other facilities for drying hands, odeuiicss roap,
and containers for used towels, Hand washing facili-
sies shall be operated by other than find operated
controls.

8.6 Containers for packaging egg products are not
acceptable as Tiquid ege buckets.

8.7 A suitable coniuiner conspicuounsly identified
shall be provided fo the disposal of ejected liquid.

5.8 Strainers, filters, or centnfugel clarifiers  of
approved construction shall be providad for the effec-
tive removal of shell particles and forefen  mafens],
uhiess specific approval is obtiuined from tue Compe-
tent Authority for other mechanical devices.

8.9 A scparate drawofl room with a filtered positive
arr ventilation system shall be provided for packaging
ligaid egg product, except product pachaged by uto-
saatic, closzd packaging systems.

Y. Rreaking room operafions :

9.1 The beaking room shall be kept in a dust-free
clean condition and free from  flies, wmscots, and
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redents. Thc floor shall be kept clean and reasonably
dry durilng breaking operations and free of egg meat
and shells,

$.2 All breaking room personnel shall wash their
hands thoroughly with odourless soap and water each
trae they enter the breaking room uind price to re-
cetving clean equipment after bieak:ng on  *h=dible
ege. :

Y.3 Paper towels or tissues shall be used at break-
ing tables, and shall be reased. Cloth towels are not
permitted.

9.4 Breakers shall be use a completc set of clean
cquinment when starting work atd cfet wach periods,
A able cquipment shall be otuted  with  clean
Loiipment every 2——5 hours,

2.5 Cups shall not be filled (v vvesnciving.

9.6" Each shall egg shall be brokca bt & satisfactory
and sanitary manner and Inspected for wholesomnic-
ness by smelling the shell or the ¢gg meat and by
visual examination at the time of b~ <king. All egg
meat shall be re-examined by 2 person qualified to
perform such functions before being empited into the
tank or churn, except as otherwise anproved bv the
Competent Authority.

9.7 Shell particles. meat aud blued wpots, and other
foreign material accidentally failivp into the cups or
triys shall be removed with a spoc qr olier approved
instrument.

9.8 Whencever an inedible egg is broken, the affec-
ed brenking equipment shall be cletned o ¢ sanitized.

9.9 Inedible and lass egps as defined in 6 of this
Anucxure should apply.

9.10 The contents of any cup or other liquid cgg
receptable containing one or more inedible or loss
eqis shall be rejected.

7.11 Contents of drip trays shai F» ernptied inte
o cup and smelled carefully beforc ponring into liquid
evg bucket Drip trays shall be emptied. at least once
for each 15 dozen eggs or every 15 minutes.

9.12 Edible leakers as defined in 6.3(i) of this
Anncxure and checks which are liable to be smashed
in the breaking operation: shall be broken at a sepa-
rate stotion by specially traind personnel.

9.13 Tngredients and additives use? in, or for, pro-
cessing egg products. shall be handled in a clean and
sanitary manper.

0.14 Liquid: egg containers shali ot pass through
the candling toom.

9.15 Test kits shall be provided :ind used to deter-
mine the strength of ths canitizing solution.

9.16 Teaker trays shall be washed and sanitized,
whenever they become soiled and at the end of each
shift.
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9.17  Shell egg‘ COHtdeR whstever dicty shall be
leaned and drained; and sHAl B clearey, sanitized,
nd drained in the tend of each §hifé-

) ‘g,! § Belt type shell egg conveyors shail be cleaicd
it Saf_f,ffgzedlﬂpprogmnately every + lhours, in addition
: 468trsous sloaning during operation. When not in
1se, befty S be raised to permit wir drving,

- 9.19 Cups, knives, facks, separacors, trays, spoons
iquid egg pails. and other bréskimg squipinent. except
or mechanical egg breaking eauipfient. shall he
leaned and sanitized at least every 2—-5 Bours. This
quipment shall be cleaned at the 2nd of eddh shidf
1 shall be cleaned and sanitized imwediatefy prior

o yisd.

q.fO\. Ufensils anid diamsntled equipment shall  be
ft#u_ncd and air dried ort approved self-draining meral
acks and shall 1oy Be gested.

b._ZI Duimp tanks, drawof fanks, and churos shall
e cledted approximately every 4 hours. Afl such
quipment 4fd sl other liquid handlidg equipnzent,
nless cleaned by acéeptable cleuned in place ntethods,
hall be dismantled and ¢feamed after each shiff.
asteurization equipment shall B¢ ¢leansd at the end
f each days use or more often f ascessary. All
such equipment shall be cleaned and shall be sanitized

rior to placing in use.

9.22 Strainters, clarifiers, flieriag und other devices
used for removal of shell particles und other foreign

material shall be cleaned and sanitized each time. .

It is necessary to chonge cuch equipment, but
at least once each 4 hours of operation,

9.23 Breaking room processing equipment  shall
fot be stored on the floor.

- 9.24 Metal containers and lids for other than dried
products shall be thoroughly washed, rinsed, sanitiz-
ed, and drained immediately, pricr to  filling. The
fotegoing sequence shall not bz required if equally
effective measures approved ty the Competent autho-
rity inwriting 4ré followed to assure clean and sani-
tary containers at the time of filing.

9.25 Tiquid egg holding wats and containers (in-
cf‘uding tamk trucks) used for transporting liquid eggs
shall be cleaned after each use. Such cquipment
shall be cleaned and sanitized immediately prior to

placing in use.

9.26 Tables, shell conveyors. and containers for
inedible egg product shall be cleaned at the end of

each shift.

9.27 Mechanical egg breaking machines shall be
operated at a rate to mainfain complete control and
accurately inspect and cegregate each egg to ensure
the romoval of all loss and inedible eggs. The
machine shall be operated in a sanitary manner.

(1) When an inedible ege is encountered cn me-
charical egg breaking equipment, the in-
cdible egg and contaminated liquid shall be
removed. The machine shall be cleaned
and sanitized, or contaminated parts repla-
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ced with cleandoncs for the type of inedible
egg cancounteyed and the kind of egg treak-
ing machine. B treak

(1) Systems for pumping egg liquid virectly from
egg breaking machines shall be of approved
sanitary design and construction, and de-
siged to minimize thc entrance of shells
into the system and be disconnected when
inzdible eggs arc encountcred. The pipe-
line of the pumping system shall be clean-
ed or flushed as oftecn as needed to main-
tain them in a sanitary condition, and they
shall be cleaned and sanitized at the end of
cach shift. Other pumping system equip-
ment shall be cleaned and sanitized appro-
ximately every 4 hours or as often as need-
ed to maintain it in a sanitary condition.
ANl liquid egg pumped directly from egg
breaking machines shall be re-examined, ex-
cept as otherwise prescribed and approved
by the Competent Authority

(1) Mechanical egg breaking cquipment shall be
cleaned and sanitized prior to use, and
during operations, they shall be cleaned and
sanitized approximately every 4 hours or
more often, if needed, to maintain them ian
a sanitary condition. This equipment shall
be cleaned at the end of each shift,

10. Liquid Egg Cooling :

10.1 Liquid egg storage rooms, including surface
coolers and holding tank rooms, shall be kept clean
and free from objectionable odours and condensation.
Surface coolers and liquid holding vats containing pro-
duct shall be kept covered whilz in use. Liquid cool-
ing units shall be of approved construction and have
sufficient capacity to cool all liquid eggs to the tem-
perature requirements specified in this Annexure.

10.2 Compliance with temperature reauirements
applying to liquid eggs shall be considered as satis-
factory only if the entire mass of the liquid meets the
requirements.

. 10.3 The cooling and temperature requirements for
liquid egg products shall be as specified in Table-1

of this Annexure.

10.4 Upon writterr request and under such condi-
tions as may be przscribed by the Competent Autho-
rity, liquid cooling and holdine temperatures — not
otherwise provided for in this Anmexure may b2 ap-

proved, :

10.5 Agitators shall be operated in such a menner
so as to minimise foaming.

10.6 When_ ice is used as an emerpency refrigerant
by beine plyaced directly into the egg meat, the source
of the ice must be certified hyv the local or State
Board of health approved by State Health Authority
or other Agency or Laboratory acceptable to the
Competent Authority as safe ond suitable for food

processing.



I1. Liquid Egg Holding :

11.1 Tanks and vats used for holding liquid eggs
shall be of approved construction, fitted with covers,
and located in rooms maintained in a sanitary condi-
tion. Notwithstanding the foregoing, tanks design-
ed for installation partially outsids of a room or build-
ing are acceptable, providing all openings into the
tanks terminate in the processing room.

11.2 Liquid egg holding tanks or vats shall be equip-
ped with suitable thermometers and agitators.

11.3 Inlets to holding tanks or vats shall be such
as to prevent excessive foaming.

11.4 Gaskets, if such, shall be of a sanitary type.
12. Freezing Facilities -

12.1 Freezing rroms, cither on or off the premises
shall be capable of freezing all liquid egg products
in accordance with the freezing requirements as set
forth in 13 of this Annexure, Use of off-premise free-
zing facilities is permitted only when prior approval
is obtained in writing from the Competent authority.

12.2 Adeqnate air circulatior shall be provided in
all freezing rooms. .

13. Freezing operations

13.1 Freezing rooms shall be kept clean and free
from objectionable odours.

13.2 Requircments :

(i) Unpasteurized egg products which are to be
frozen shall be solidly frozen or reduced to
a temperature of —.12 Degrees C or lower
within 60 hours from time of breaking.

(ii) Pasteurized cgg products which are to be fro-
zen shall be solidlv frozen or reduced to a
temperature of —12 Degree C or lower
within 60 hours from time of nasteurization.

(iii) The temperature of the products not solidly
frozen shall be taken at thc centre of the
container to determine comnliance with this
Annexure.

13.3 Containers shall be stacked so as to permit
circulaticn of air around the containers.

13.4 The outside of liquid ege containers shall he
clearr and free from cvidence of liquid egg.

13.5 Frozen eog products shall be cxamined by
organoleptic  zxaminstion after freezing to deter-
mine their fitness fon human food. Any such
products which are found to be unfit for human food
shall be denatured and any official identification mark
which appears on any container thereof shall be re-
moved or completely removed or completely oblite-
rated.

14, Defrosting Facilities

14.1 Approved metal defrosting tarks or vats const-
ructed so as to permit ready and thorough cleaning
shall be provided,

3. 1997/BHADRA 1, 1919

3964 THE GAZETTE OF INDIA : AUGUST 2

[PART II—Sgc. 3(i)]

14.2 Frozen egg crushers, when used, shali be of

approved meta] comnstruction. The crushers shall

permit ready and thorough cicaning and the bearings

and housing shall be fabricated in such a manner
as to prevent contamination of the egg products.

14.3 Scrvice tables shall be of approved metal con-
struction without open seams and the surfaces <hall
be smooth to allow thorough cleaning,

15. Defrosting operations ;

15.1 Frozen egg products which are to be defrosted
shall be defrosted iy a sanitary manner.

15.2 Each container of frozen eggs shall be check-
ed for condition and odour just prior to being emptied
into the crusher or receiving tank, Frozen eggs which
have objectionable odours and are unfit for human
food (e.g., sour. musty, fermented, or decomposed
odourk) shall be denatured.

15.3 Frozzn whites to be used in the productior of
dried albumen may be defrosted at room temperature.
All other whitcs shall be defrosted in accordance with
para 154 of this Aanexure.

15.4 Frozen whole eggs, whites and yolks may be
tempered or partially defrosted for not to exceed 48
hours at a room temperature no higher than 5 Degrees
C or not to exceed 24 hours at a room temperature
above 5 Degrees C : Provided, that no portion of the
defrosted liquid shall excced 10 Degrees C while in
or out of the container.

(i) Frozen epss packed in metal containers may
be placed in running cold tap water without
submersion to speed defrosting.

(i) The defrosted liquid shall be held at 5 Degrees
C or less except for product to be pastevri-
zed or stabilized by plucose removal. Def-
rosted liquid shall not be held for more
than 16 hours prior to processing or drying.

15.5 Sanitary methods shall be used in handling
containers and removing egg product,

15.6 Crushers and  other equipment ured in
frostms operations shall be dismaniled a: the end of
cach shift and shall be washed, rinsed, and sanitized:

(i) Where crushers arc used intermittently, they
shall be flushed after each usz and ogain
hefore being placed in use.

(i) Floors and work tables shall be kent clean.
16. Spray process drying facilities :

16.1 Driers shall be of a continupys discharge
type and so constructed and equipped Lo prevent an
cxcess accumulation of powder in -~ drier, bhags,
and powder conveyors,

16.2 Driers shall be of approved Lonstruction and
materials. with welded seams, and the surfaces
shall be smooth to allow for thorough cleaning,
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appioved  air

16.3 Driers shall be equipped with
intake filters,

16.4 Air shall be drawn into the diie
jources free from foul odours, dust, and dirl.

[rom

16.5 Indirect heat or the use of an approved pre-
1xing device or other approved devices for securing
omplete combustion in direct-fired upits 1y required.

premix-type burner, if used, shull he equipped
ith approved air filters at blower intake

16.6 High-pressure pump heads and liyges shall be
o1 stainless steel construction or cguivaiert which
will fallow for thorough cleaning.

16.7 Prcheating units, if used, shyll by of stain-
Jicss steel construction, or equivalent which will allow
horough cleaning.

16.8 Power conveying equipment shall be so cons-
fructed as will facilitate thorough cleaning.

16.9 Sifters shall be constructed of gn  approved
metal or metal lined interior. The sifting  screens
and frames shall be of an approved mctul construc-
ion. Sifters shall be so constructed that accumula-
:ions of large particles or lumps of Jdried =ggs can be
t-emovcd continvously while the sifters are in opera-
10n

17. Spray process drying operations ‘—

17.1 The drying room shall be kepi in a clean
condition and free of flies, insects, and rodents.

17.2 Low pressure lines, high pressure lines,
|high and low pressure lines, high and low pressure
|pumps, homogenizers, and pasteurizers shall be clean-
led by acceptable in place cleaning methods or dis-
mantled and cleaned after use or as necessary when
loperations have been interrupted.

(1) cores, or whiz-

Spray nozzics, orifices,

zers shall be cleaned immediately  after
cessation of drying operations.
(ii) Equipment shall be sanitized within 2

hours prior to resuming operaiicns.

17.3 Drying units, conveyors, sifters, and packag-
ing systems shall be cleaned whencver wet powder
is encountered or when other conditions occur which
would adversely affect the product. The complete
drying unit including sifters, conveyors, and powder
coolers shall be either wet washed or dry cleaned. A
\combination of wet washing and dry cleaning of the
complete drying onit shall not be permitted unless
'that segment of the unit to be cleaned in a different
Imanner is completely detached or disconnected from

( the balance of the drying unit.

(i) Sifters and conveyors used fur other than
dried albumen shall be cleaned of powder
when such equipment is not (o be used for
a period of 24 hours or longer.

(i) Collector bags shall be cleaged as often as

needed t¢ maintain them in an acceptable
clean condition.

17.4 Powder shall be sifted and the screen shall
be replaced whenever torn or worn.

17.5 Accumulations of large particies or lumps of
dried eggs shall be removed from the sifter screens
continuously.

17.6 All openings into the drier around potts,
dugers, high-pressure lines, etc., shall bo closed to
tiie cxtent possible during the drying operation to
prevent entrance of unfiltered air.

17.7 Openings inio the drying unit shall be closed
wiien the drier is not in use, except when the drying
uiiil has been completely emptied of powder and wet
washed, This includes, but is not liniizd to. open-
ings, for the air intake and exhaust systems. nozzle
openings, ports, augers. efc.

18. Spray Process Powder : Definitions and Re-

quircments.

18.1 Detfinition of product :

“Primary powder” Is that powder which is
continuously removed from the primary or
main drying chamber while ihe drying unit
is in operation.

(i)

“Secondary powder” is that powder wiich
is continuously and automatically removed
from the secondary chamber and/or bag
collector chamber while the drying unit is
in operation.

(i)

“Sweep-down powder™ is that powder which
is recovered in the brush-down process
from the primary or secondary chamber
and conveyors.

(iii)

(iv) “Brush bag powder” is that powder which
is brushed from the collector bags.

18.2 Secondary powder shall be continuously dis-
charged and mixed with the primary powder by
methods approved by the Competent Authority.

18.3 Edible dried egg products, inciuding edible
ingredients which may be added to such dried pro-
ducts, may be dry blended. provided,
that the blending is done in a room as provided in
21 of this Annexure or in 2a closed blending system
and in accordance with clean. sanitary practices and
such procedures as may be prescribed by the com-
petent Authority.

18.4 Any edible, dried egg powder may bc re-
constituted, repasteurized, and redried when
acccmplished in a clean, sanitary manner and  in
accordance with such procedures as may be prescrib-
ed by the Competent Authority.

18.5 Edible dried egg powder cblained from the
sweep down, screenings, brush bag (except for brush
bag powder from albumen driers), and improperly
dried or scorched powdrr <hall be reconstituted, re-
patseurized, and redried
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18.6 Approximately the first and last 80 kgs of
powder from the mmain driers for ¢ach coptnuous
operation shall be checked for improperly dricd or
scorched powder.

19, Albumen T'lake Frocess Drying Facifities

19.1 Drying fuciliaes shall be construcled in such
a manner as will allow thorough cleaning and  be
equipped with approved intake filters.

19.2 The intake air source shall be free from foul
cdours, dutt and dirt.

19.3 Premix type burners, if used, shall be
equipped with approved airtlters at blower intake,

19.4 Fermentation tanks, drymg pans, tiays  or
belts, scrapers curng racks, o1d equipment used for
pulverizing pan dried albumen shall be constructed of
approied materials n steh a manner as will permut
thorough cleamng.

19.5 Sifting screens saall be constructed of
approved materials in suck a manner as will permil
thorough clcamng and Yo in accordance with  the
specification for the type of albumen produced.

20. Albumen ilake process drying operations .

20.1 The  fermentation  drying, and curing
rooms shall be kept in a dustfree condition and free
of flics, inse-ts, and rodent:

20.2 Drying units, racks, and trucks shail Le hept
in a clean ond ~or'tary conditior,

20.3 Drying pans, trays, bells, scrapers, or curing
racks, if used, shall be bept n a clean condition

20.4 Oily and waxes used in oiling drying pans or
trays shall be of edible quality.

20.5 Equipment used for pulverizing or situng
dried albumen shall be kept In a clean condition.

21, Drying, Blending, Pauckuging and  heat treat-
ment rooms and facilities :

21.1 General : Processing rooms shall be main-
tamed in a clean condition and free of flies, iusects,
and rodents. The drying, blending, and packaging
rooms shall be well-lighted and have ceiling: and
walls of a tile surface, enamel paint, or other water-
resistant material.

(i) The floors shall be free from cracks or
rough surfaces where water or dirt  could
accumulate.

(i) The intersections of the walls and floors
shall be impervious to water and the floor
shall be sloped for adequate drainage.

(1iii) Metal storage racks or cabinets shali  he
provided for storing of tools and accesso-
ries,

21.2 Drying blending of cdible egg products, in-

cluding adding edible dry ingredicnts, and/or packag- -

ing of spraydried products shall be done in 21 room

[PART [I—SEc. 3]

separate from other processing operations, Dry blend-
g may also be done in other areas provided that
it is accompanied in an approved closed blending
system,

(i) Blending and packaging rooms for pasteu-
rized products shall be provided with an
adequate positive flow of approved outside
filtered air,

(iiy Blending and packuging equipment and
accessories which come into contact with
the dried product shall be of an approved
construction without open seams and of
or materials that can be kept clean and
which will have no deleterious effect on the
product. Scrvice tables shall be of approv-
ed metal construction without open scoms
and surfaces shall be smootl to  permit
thorough cleaning.

(i) Package liners shall be inserted in a sani-
tary manner, und equipment and supplies
used in the operation shall be kept off the
floor.

(iv) Utensils used in packaging dried cggs =hall
be kept clean at all times and whenever
contaminated shall be cleaned and sanitiz-
ed. When not in use, scoops, brushes,
tampers, and other similar equipment shall
be stored in sanitary cabinets or racks pro-
vided for this purpose.

(v) Automatic container fillers shall be of a
type that will accurately fill given quanti-
ties of product into the containers. Scales
shall be provided to accurately check the
weight of the filled containers. All equip-
ment used in mechanically packaging dried
egg products shall be vaccum cleaned daily.

21.3 The heat treatment room shall be of an
approved construction and be maintained in a ¢lean
condition. The room or rooms shall be of sufficient
size so that product to be heat treated can be so
Spaced to assure adequate heat  and air circulation.
The room shall have an adequate heat supply and a
continuous air circulation system.

22. Dried cgg storage :

Dried egg storage shall be sufficient to adequaic-
ly handle the production of the plant and shall be
kept clean, dry, and free from objectionable odours.

23, Washing and Sunitizing room or area facilities :

23.1 This room or areu shall be well lighted, and
of sufficient size to permit operators to properly
wash and sanitize all equipment at the rate required
by the size of the operation. Adequate exhaust shal!
be provided to assure the prompt removal of odours
and vapours and the air flow shall be away from the
breaking room. If the washing and sanitizing is not
done in a separate room, it shall be in an area well
scgregated from the breaking arcas and well-venti-
lated with air movement directed away from  the
breuking . operations so  that odours and vapours do
not permeate the breaking areas.
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23.2 Ceiling and walls shall have a surface of tile,
enamel paint, or other water-resistant material.

23.3 Floors shall be adequately sloped for proper
drainage, be free from crucks or rough  surfaces
where water and dirt could accumulate and  the
mtersections with walls shall be impervious to water,

24, Cleaning and sunitizing requirements :

24.1 Cleaning :

(1) Equipment used in egg processing  opera-
tions which comes in contact with hquui
eggs or exposed edible products shall be
cleaned to climinate organic matter and
morganic residues. This may be accom-
plished by any sanitury means but it s
preferable (unless high pressure cleaning is
used) to flush soiled equipment with clean
cool water, dismantle 1t when = possible,
wash by brushing with warm water con-
taining a detergent and followed by rinsing
with water. It is essential to have th:
cquipment surfaces thoroughly clean if
effective sanitizing is to be attained.

Equipment shall be cleaned with such tre-
quency as s specified elsewhere under the
sanitary requirements for the particular kind
of operation und type of equipment in-
volved.

C.I.P. (cleaned-in-place) shall be considered
to be acceptable only if the methods and
procedures used accomplish cleaning equi-
valent to that obtained by thorough marnual
washing and sanitizing of dismantled equip-
ment. The Competent Authority shall deter-
mine the acceptability of C.1.P. cleaning
procedures and may require bacteriological
tests and periodic dismantling of equip-
ment as a basis for such determination.

(i)

(iii)

24.2 Sanitizing :
(i) Sanitizing shall be accomplished by  such
methods as approved by the Competent

Authority,

(a) Chemicals and compounds used for sani-
rizing shall have approved by the Com-
petent Authority.

(b) Sanitizing by use of hypochlorite or othet
approved sanitizing solutions shall be
accomplished by subjecting the equip-
ment surfaces to such sanitizing solution
containing a maximum strength of 200
PPM of available chlorine or its equiva-
lent, These solutions shall be changed
whenever the strength drops to 100 PPM
or less of available chlorine or its equi-
valent,

Shell egps which have been sunitized — and
equipment which have been sanitized and
equipment which comes in contact with
edible products shall be rinsed with clean
water after sanitizing if other than hypo-
chlorites are used as sanitizing agents un-

(i)
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Compe-

less or otherwise approved by the
tent  Authority.

25. Heaith and hygine of personnel :

25,1 Personne!l facilities, including toilets, lavato-
rics, lockers, and dressing rooms shall be adequate
and meet requirements for food processing plants.

25.2 Toilets and dressing rooms shall be kept
clean and adequately ventilated to eliminate odours
and kept adequately supplied with soap, towels, and
tissues.  Toilet rooms shall be ventilated to the out
side of the building.

25.3 No person aflected with any communicable
disease 1n a transmissible stage or a carrier of such
Jdiseasc or with boils, sores, iofected wounds, or
wearing cloth bandages on hands shall be permitted
to come in contact with eggs in any form or with
equipment used tc process such eggs.

25.4 Workers coming into contact with liquid o
dricd cggs, containers, or equipment shall wear clzun
outer uniforms.

25.5 Plant personnel handling cxposed edible pro-
duct shall wash their hands before beginning work,
and upon returning to work after leaving the work
room.

25.6 Expectorating, or other unsanitary practices,
shall nct be permitted.

25.7 Use of tobacco in any form o1 the wearing
of jewcllery, nail polish, or perfumes shall aot be
permitted i any area, where edible products are ex-
posed.

25.8 Hair nets or caps shall be properly worn by
all persons in breaking and packaging rooms.

26. Pasteurization of Liquid Lggs :

26.1 Pasteurization facilitics : The facilitics for
pasteurizationr of egg products shall be adequate and
of approved construction so that all products will be
processed as provided for in this Annexure. Pasteuri-
zation equipment for liquid egg product shall include
a holding tube, ar automatic flow diversion valve,
thermal controls, and recording devices to determine
compliance for pastcurization us set forth in para
26.2 of this Annexure, The temperature of the heat-
ed liquid egg product shall be continuously and auto-
matically recorded during thz process.

26.2 Pastcurizing operations : Every icle of
all products must be rapidly heated to the required
temperature and held at that fcmperature for the re-
quired minimum holding time as set forth in this
Annexure. The temperatures and holding times list-
ed in Table II of this Annexure are minimum. The
product may be heated to higher temperatures and
held for longer periods of time. Pasteurization pro-
cedures shall assure complete pasteurization, and hold-
ing, packaging, facilities and operations shall ~ be
such as to prevemt contamination of the product.

26.3 Other methods of pasteurization may he ap-
proved by the Competent Authority when such treat-
ments give equivalent effects to these specified in para
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262 of thm Annrcxurc for thos, products or other
products and results in a salmonella negative product.

27. Heat Treatment of Dried Whites :

Heat treatment of dried whites 15 ar  approved
method for pasteurization and the product shall be
heated throughout for such times and at such tempe-
ratures as will result in salmonella negative product.

27.1 The product to be heit treated shall be held
in the heat treatment room in closed containers and
shall be spaced to assure adcquale heat penetration
and air circulation. Each container shall be identi-
fied as to type of product (sprav or pan dried) and
with the lot number or production codc number.

27.2 The minimum requiremcnts for heat treatment
of spray or pan dried albumen shall be as follows -

(i) Spray dried albumea shall be heated through-
out to a temperature not less than 55 Deg-
rees C and held continuously at such tempe-
rature not less than 7 days and until it is
salmenella negative.

(ii) Pan dried albumen shall be hcated throughout

to a temperature of oot less than 52 Degrees

C and held continuously at such temperatu-

re not less than 5 days and until it is
salmonella negative.

TA

MINIMUM COOLING AND T

FOR LIQUID EGG PRODUCTS

(m) Methods of hcat trcatmcnt of spray dried or
pan dried albumen, other than listed in
para 27.2 (i) and (ii) of this Annexure may
be approved by the Competent Authority
uporr receipt of satisfactory evidence that
such methodes will result in salmonella
negative products.

27.3 Dried whites which have been heat treated
in the dried form shall be sampled and analyzed for
the presence of salmonellac us required in 1T of
Aancxure-XII.

27.4 Records shall be maintained for onc year of
the following
() Types of product;
(ii) Lot number;
(iil) Heat trcatment room temperatures.
(iv) Product temperatures;

(v) Length of time product is held in heat treat-
ment room;

(vi) Results of all laboratory analysis made
the preserce of salmonclla.

for

27.5 Dricd whites processed and tested in accord-
ance with all of the applicable requirements specified
in this Annexurc may be labelled “Pasteurized.”

BLE—I
EMPERATURE REQUIREMENTS

(Unpastcunzed product temprature within 2 hours trom tlmc of breaking)

quuld (other
be held 8 hrs.

Product

9

i

White (not to be stabilized)

Whites (to be stabilized)

All other product (except product
with 10 per cent or more salt added)

Liquid egg product with 10 percent or
more salt added

7°C or lower

l"‘”C or lower
21°C or lower

quUId (other than sait product) to
be held m excess or 8 hours

than salt pmduct) to
or less

3

e C or lower
13°C or lower
5°C or lower

Liquid salt product
pastcurization

Temperature within 2 hours after

Tempcraturc w1thm 3 hours after
stabilization

W

13°C or lower

C or lower.
(or)
5°C or lower i

or less ; or more
18 Deg. C ; 7 Deg. C*
*lower : or lower

7°C or lgwe;
if to be held 8 hours or less 7 Deg.

if to.

5 6

(1)
if to be held 8 hours or less 7 Deg.

C or lower,

(on)
5°C or lower if to

The temperdaiurs of

"Stabilized liquid whites shall be dried as soon as possible after removal of glucose.
stabilized liquid whites shall be limited to that necessary to provide a continuous operation. )
2. Thecooling process shall becontinued to assure that any sale product to beheld in excess 24 hours is cooled and

maintained at 7 Degrees C or lower,
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TARLE-II
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PASTEURIZATION RECUIREMENTS

Liquid Fen Produey

Mumimum Tempeéra-

Minimum TTelding Time Requirements

ture Requirements

(Dee. O) (Miuutcs)
| 2 3 4
Albumen (without use of chemicals) 55 56 1:
6.2
Whole ezg 00 3.5
Whole egg blends (less than 2 per cent added A1 3.5
non-egg ingredients) 60 6.2
Fortified whole ege and blends (24.38 per cent 61 3.5
egg solids. 2-12 per cent cdded non-egg 60 6.2
ingredicnts)
Salt whole egg (wilh 2 per cent or more salt f3 3.5
added) 62 6.2
Sugar whole cgg (2-12 per cent sugar added) 61 3.5
60 6.2
Plain yolk 61 3.4
60 6.2
Sugar yolk (2 per cent or more sugar added) 63 3.5
62 6.2
Salt yolk (2-12 per cent salt added) 63 3.5
62 6.2

LABORATORY

II. LABORATORY TESTS AND ANALYSIS
Laboratory tests and analysis :

The approved plant, at their expense, shall make
tests and analysis to determine compliance with (he
tules and the regulations,

(1) Sample shall be drawen from liquid, frozen,
or dried sgg products and analyzed for
compliance with the standards of identity
(if any) and with the product label

(ii) To ensurc adequate pasteurization, pastcu-
rized ege products and heat treated dried
egg whites shall be sampled and analyzed
for the presence of salmonella in accor-
dance with such sequence, frequency, and
approved laboratory methods as prescribed
in these rules bv the Competent Anthoritv,
The samples of pasteurized egp products
and heat treated dried egs whites shall be
dtawn from the final packed form.

(iii) Results of the analysis and tests <hall  bhe
made available to the Competent Avthority.

(iv). Competent Authoritv will draw confirmo-
tion samvles and send them to their 19born-
tory at their expenses to determine the
adequacy of the plants tests and analvsic,

ANNEX{JRE XIII

IDENTIFYING AND MARKING PRODUCT

I. EGG PRODUCTS REQUIRED TO BE
LABELLED :

Containers and portabie tanks of edible egg pro-
ducts, prior to leaving the approved plant shall be
labelled in accordance with para 2 to 5 of this
Annexure and shall bear the official identification
shown in figure 2 of para 3 or figurc 3 of para 5.
Bulk transport shipments of liquid pasteurized cgp
products to nop-official outlels need not be sealed.

2. REQUIREMENT OF FORMULAS AND APP-
ROVAL OF LABELS FOR USE IN-
AFPROVED PLANTS FOR EGG PRODUCTS:

2.1 No label, container, or packaging material
which bears official identification may bear any state-
ment that is false or misleading. Any label, container
or packaging material which bears any official identi-
fication shall be used only in such manper as the
Competent Authority mav prescribe. No label. con-
tainer, or packaging material bearing official identifi-
cation may be used unmless it is approved by the
Competent Authority in accordance with para 2.2 of
this Annexure. The us¢ of finished labels must be
aporoved as prescribed by the Competent Auntharity,
Tf the label is printed in or otherwise apnlied directly
to the container ar nackaging material’ the princinal
display panel thereof shall be considered as the tabel],
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2.2 No label, container, or packaging material
bearing official identification may be printed or pre-
pared for use until the painters or other final proof
has been approved by the Competent Authority in
accordance with the regulations in this  Annexurc,
Copies of each labe] submitted for approval shall ke
wecomipatiied by !

'3 stdtement shewing Ly, fheir. common ¢
j’lsbi{r g:jhcﬁ_ﬂw kind: and Hi‘(:éﬂ?ﬁ:%s ;,(‘r
the ingredients comprising the ¢gg prottuct
il the form in which it is to be used (ig.
liquid oil dried). Approximate percen-
fages (range) may he given iy cases wherc

nay, Yhere
the .percentages wat vary  from time to
lime.

—_— -=—"r

(ity When required, scientific data demonstrating
that the substance or mixture is safe and
effective for its intended usc.

2.3 Containers of product bearing official identi-
fication shall display the following information:

(i) The common oy usual name, if any, and if
the product is comprised of two or more
ingredients, such ingredients shall be
listed in the order of descending propor-
tions by weight|volume., When water (ex-
Eluding that used to reeonstitute dehydra-
ted ingredients back to their normal comi-
position) is added 1o a liquid or frozen
egg product or water content of that in-
gredient): Thé total athount of water
adlded including the water content of any
ellulose or vegetable gums used shall be
expressed as a pércentage of the total pro-
tuct weight in the ingredierit statetnent on

the label.

(ii) The name, address, and pint code of the
exporter.

(iii) The Tot number ur produetion code

numbser,

(iv) The net contents.
(v) Official identification and plan: number.

(vi) Egg products which are produced in an ap-
proved plant from edbile shell eggs of
other than current production or from other
egg products produced from shell cggs ot
other than current production shall be
clearly and distinctly Jabelled in close proxi-
mity to thc common or usual name of the
product e.g.. ‘“Manufactured from eggs of
other than current production”.

(vii) Egg products produced from edible  shell
: eges or the egg product produced from such
shell eggs or the turkey, duck, goose  or
guinea fowl shall be clearly and distinctly
labelled as to the common or usual name

of the product indicating the type of eggs or

egg products used in the product e.p..
“Rrozen whole turkey eggs”, “Frozen whole
chicken and turkey eggs”. TEeg nroducts
labelled without qualifying words as to the
type of shell egg wsed in the product shall

LHF GAZFTTE OF INIMA @ ATGUST 23 1977/BHADRA 1, 1919

IPART IT- SEc, (1]

-— i : N - —— - - i N

fi¢ produced odl§y trom the edible shell egg
of l’gﬁ domesticated hen or the egy product
produced from such shell eggs:

2.4 Liquid or frozen cgg products indentified as
whole cggs and prepared other than in natural pro-
partions as broken from the shell, shall have a total
egg solids content of 24,20 per cent of greater.

25 Nigtrition pnfermation fay be ineléden on the
labkl of ez gn‘ﬁudgs ,pioy'di"g' such labellifig com-~
plies with the préivisions 6# ¢ prevailing teputsiions
in force. Since these reguiaiibé havé dinsient re-

uiréments for consumed packaged produft?  thap
E”!".bﬂlk\ packaged égg groducts not for sale or dist!)
Putinti tn household consumears, label submission shatl
be accotttpiariell Witk informaéioﬁ‘ indicating whéther
the label covers consumer pidckagsd on bulk &a age '1]_
product. Nutrition labelling is required wWhet nv
tricnts such as proteins, vitamins and minerals are
added to the product or when a nutritional claim or
information is presented on the labelling except for
the following which are cxempt from nutrition label-
ling requirements:

(i) Egg products shipped in bulk form for use
solely in the manufacture of other food and
fiot for distribtuion to fousehold consumers
11 stuch bulk formt or comtainers.

(i Products cortaining att added  vitamin,
mineral or protein or for which a nutritiona!
claim is made on the Inbet or in advertising
which is supplied for institutional food use
only: provided, that the manufacturer diréc-
tly to those institutions.

(i) Any nutrient(s) included in product solely
for technological purpose may be declared
solely in the ingredients statements, tith-
out complying with nutrition labelling, 1f
the nutrient(s) is otherwisec not referred to
in labelling or in advertising labels will not
be approved by the Competent Authority.

3. FORM OF OFFICIAL. IDENTIFICATION
SYMBOL AND INSPECTION MARK:

3.1 The shield set forth in Figure 1 containing the
letters shall be the offlicial identification symbol for
purpose of this chapter.

SEAL OF THE
COMPETENT

AUTHORITY

FIGURE--1

3.2 The inspection mark which is to be used
on containers of edible egg products shall be con-
tained within the outline of a shield and with the
wording and design set forth in Figure 2 of this
Annexure except the plant number may be omitted
fror the official identification if applied else where
on the container.
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SEAL OF THE
COMPETENT
AUTHORITY

INSPECTED
EGG PRODUCTS
PLANT NO. .......

FIGURE--2

4, PRODUCTS BEARING THE OFFICIAL IN-
SPECTION MARK.—Egg products which are per-
mitied to bear the inspection mark shall be |, pro-
cessed in an approved plant from edible shell eggs
or other edible egg products and may contain other
edible ingredients. The official mark shall be printed
or lithographed and apolied as a part of the prin-
cipal display panel of the container but shall not be
applicd to a detachable cover.

5. USE OF OTHER OFFICIAL IDENTIFICA-
TION.—Other official indentification as shown in
this Annexure shall be printed or lithographed and
applied as a part of the principal display panel but
shall not be applied to a detachable coverl.  The
plant number may be omitted from the identifica-
tion if applied elsewhere on thc label or container.
Such products shall meet all requirements for egp
products which arc permitted to bear the official
inspection mark shown in para 3 except for pasteu-
rization heat treatment or other such methods  of
trcatment approved by fhe Competent Authority.

5.1 All unpasteurised egg products shipped from
an approved plant in pachcd form shall be marked
with the identification sct forth in Figure—3 of this
chapter. After pasteurization or trcatment, the
product may bear the official inspection mark  as
shown in Figure 3.

EGG PRODUCTS
FOR FURTHER PROCESSING
IN AN APPROVED PLANT

FIGURE---3

6. UNAUTHORISED USE OR DISPOSITION
OF AFFPROVED LABELS.—

%.1 Containers or lcbels  which  bear official
)

identification approved for use pursuant to para 2
shall be used only for thc purpose for which ap-
proved. Any unauthorized use or disposition  of
approved containers or labels  which bear any
official identification may rcsalt ia cancellation  of
the approval.

2007 GI/97—8
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6.2 Upon termination of inspection service in an
spproved plant pursuant to these rules, all labels,
veals, lags or packaging wmaterial bearing official
identification shall under the supervision of a per-
son of the Competent Authority either be destroyed
or the official identification completcly obliterated or
inventorised and sealed in o manner acceptable to
the Competent Authority.

7. SUPERVISION OF MAKING AND PACK-

AGEING :
7.1 Evidenc: of lable approval :

The Competent  Authority chall not allow the usc
of official identification on any inspected product
unless it has on 4le cvidence that such official iden-
tification or packaging material bearing such official
identification has been approved in accordance with
the provision of para 2.

7.2 Affixing of official idenfification :

No official identification shall be or caused to be
affixed to or placed on any product or container ex-
cept by the Competent Authority.  All such products
shall have been jnspected in accordance with these
rales. The Competent Authority shall have super-
vision over the use and handling of all material bear-
ing any officia: identification-

8 REUSE OF CONTAINERS BEARING OFFI-
CIAL TDENTIFICATION TROHIBITED

The reuse, by any persun, of containers bearing
official identification is probibited unless such identi-
fication is applicablc in all resects to product being
re-packed ther:in. In such instances the contaim?r
and label may be used provided the packaging 15
accomplished under the supervision of thc Compctent
Authority and the container is in compliance with
para 3 of Anexure—XIT

ANNEXURE X1V

1. “EGG"

1.1 “Bgg” is the shell cgg of the domesticated
hen, tarkey, duck, goose. of puinca fowl. Some of
the terms appliceble to shell cggs are as follows :

(i) “Che:k” is an cgg thai has a broken shell
or ecrack in the shell but has its shell
membranes intact and contents not leak-

ing.
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(ii) “Clean and sound shell egg” is any egg
whose shell is free of adﬁring dirt or
foreign material and is not cracked or
broks:n.

(i) “Dirty cgg” or “Dirties” is an egg(s) that
has a shell that is unbroken and has adher-
ing dirt, foreign material or prominent
stains.

(iv) “Eggs of current production” is shell eggs
which have moved through the usual mar-
keting channcls since the time they were
laid ind arc not in excess of 60 days old.

(v) “Inedible” is eggs of the following descrip-
tions : Black rots, yeliow rots, white rots,
mixed rots, scur eggs. eggs with green
whites, cggs with stuck yolks, moldy eggs.
musty eges, eggs showing blood rings and
eggs containineg embrys chicks (at or be-
yond the blood ring stage).

(vi) “Leaker” is an egg that has a crack or
break in the :hell and shell membrane to
the extent that the egg contents are expos-
ed or are exuding or {ree to exude through
the shell.

(vii) “Incubator reject” is an egg that has been
subjected to incubation and has been rte-
moved from  incubation during the hatch-
ing operations as infertile or otherwise un-
hatchable.

(viii) “Loss™ is an epg that is unfit for human
food because it Iy smashed or broken so
that its contents are leaking or overheated,
frozen or contaminated or an incubator
reject or because it contains a bloody
white, large meat spots, # large quantity of
blood or other foieign material.

(ix) “Restricted egg” is any check, dirty egg,
incubator reject, medible, leaker or loss.

(x) “White or albumen”™ means for the pur-
pose of this part the product obtained
from  the egp as broken from the shell
and separated from the yolk.

[F. No. 6/1/95-EI & EP.]
KUM. SUMA SUBBANNA, Director
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& oS drede o fafen frodaor s #r oot
#z wfy ST @ FY wrAgw fonr g1 w9 F ow
Lug war ¥ fw fafreg frdao wfq wgradar st At
feeft (fraroew waw) ¥ afiga oY e Hray g
FAH SIX FT 2,35,67, 000~ Fo & fay g
faar Ty &

5. WIT ¥YW ¥ qR{R W, AEEE-AIE J Al
Torh HE0Tg & qAE ATHERT TUY AT ' g%
9% gRAT mifge fa 1 aaAr, ® dge § fw
wrata g o Hifgf1532405 fEAiw 30-10-95
#Y qa fatawg frdao sfe od gro & ok & oar
goEer g g & 1 @ S uw 2, qf kW o
LT W@ Fo Tlo Wo 1060 (W) farF 1-12-93
% agT wra wiemdt &1 wdW wF e 7 oo
faire vafamm ®1 adr fafaqa fedaor sfa g 6/
u/1532405 faai® 31-10-95 &t waggry W fwan
ST g o

4 T Freae FY gewe fafaea fauger gfa
TrEl ®Y wA § O FET #7 a9 @ 3

[Fro Ho mwA ot uA[us TH-11/978[T UWo 96
Ty UN UH/302]

ns Fo ®HA, I ATERwR, faEw sy

(Directorate General of Forcign Trade)
New Delhi, the 4th August, 1997

5.0. 2079.—-M/s Punjab Cricket Associntion, 299, Sector
16-A, Chundigarh-160015 were granted in import licence No.
P/A/1532405 dated 20-10-95 for Rs. 1,07,27,000 (Rupees One
Crote seven 1nkha {wenty seven thousand only) for import of
Flood Lighting Lguipment.

The fum has applied for issue of duplicate copy of Ex-
change contvol purpose copy of the above mentioned licence
on th. ground that the original exchange control copy of
the licerce has been lost or misplace. It has further been
stated thet the Exchanpe Control copy of the licence was
reeistored wivh INhavasheva and New Dzlhi (Custom House}
amvi as such the value of Customs purpose copy hag been
ulilinegd [0z Rs, 35.07.000.

2. Tn support of their contention, the licenseg has filed
an Affidavit on Stamped paper duly sworn in before Notary
Public, Chandigarh on 27-6-87. T am accordingly cqrhﬁcd
thet the original Txchange Coantrol Cony of import Licence
Mo, PJA /1532405 dated 30-10-95 has Leen lost or mmplaccd
by the firm. Tn exercise of the powers (_JOﬂtfcll‘er on me
nnder crdsy §.0. 1060(E} dated 31-12-93 issued by DGIT,
MNew Delhi, Bxchanee Control Copy No. P/A_/].‘_‘BM:OS dated
30-10.95 jssued to LI/ Puniab Crickrt Asscciation is hereby
cancelled.

Duplicate Exchange Control Copy of the =aid licence s
belng irsued fo the party separately.

' 115, No. SPT./NS-11,778/AM.56 /SL8/302]

S. K. SAMAL, Dy. Director General
of Foreign Trade



